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units should be organisê and operat*
ed on business lines with a compar
able degree of elasticity of control 
and business efficiency as private units 
in the same field.  In the words of 
Mr. Herbert Morrison—

“When we come to a highly 
commercial enterprise  which is 
very tricky on which one has to 
think out a lot of day-to-day pro
blems. to  think quickly  and 
chance one’s arm, like Transport 
and Mining and other industries 
with which we have been dealing 
or with which we may deal, then 
we have to get a more subtle ins
trument,  more  adaptable, more 
capable of quick movement and 
less liable to be bound by tradi
tions and rules.  I am certain 
that if we run these public cor
porations—highly  commercial,
highly industrial, highly economic 
—on the basis of meticulous ac
countability to political channels, 
we are going to ruin the commer
cial enterprise and the adventur
ous spirit of these public corpora
tions in Ifaeir work. ”

I am in entire agreement with these 
words. The only thing that I would 
urge is this. I have tabled an amend
ment to add clause 613A. It runs 
thus:

*The annual reports on the 
working and affairs of Govern
ment companies together with 
copies of the Audit Reports on 
their accounts, referred to in sec
tion 613. shall, as soon as may be, 
laid before Parliament”

There is no such provision now. I 
want that this important amendment 
should be accepted so that it is not 
merely the audit report that is sub
mitted to up but the audit report and 
the reports on the working of these 
companies should come up before this 
HoiM so that we may discuss them 
and if there are any deficiencies we 
may hav« them rectified after debate.

committee on PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Thirty-third  Report 

Shri Altekar (North Satara): I beg 
to move:

“That this House agrees with 
the Thirty-third Report of the 
Committee on Private Memberŝ 
Bills and Resolutions presented to 
the House on the 10th August. 
1955. ”

This is a simple report in connec
tion with the allotment of time for 
resolutions and the time to be allotted 
is stated in the report. I commend 
the report for the acceptance of the 
House.

Mr. Chairman: The question is: 

“That this House agrees with 
the Thirty-third Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the  10th August. 
1955. **

The motion was adopted.

RESOLUTION RE: APPOINTMENT
OF A PAY COMMISSION

Mr. Chairman: The House will now 
resume further discussion of the fol
lowing resolution moved by Shri D. C. 
Sharma on the 29th July 1955:

‘This House is of opinion that 
a Pay Commission should be ap
pointed to go into the question of 
the pay structure of the country 
so that the disparity between the 
highest salary  and  the lowest 
salary is reduced to the mini
mum.”
along with the amendments moved 
thereon.
Out of three hours allotted for the 
discussion of the resolution, two hours 
and nine minutes are left for further 
discussion today.
Shrtmati Sacheta Krlpalani (New 
Delhi): I consider our esteemed friend 
Shri D. C. Sharma’s resolution de
manding the appointment of a Pay 
Commission to be very timely.



[Shrimati Sucheta Kripalani] 

know I represent the contUtuencjr of 
New Delhi where perhapf the largest 
eoncentraiion of Government servants 
can be found. 1 move among them;
1 know how they feel and how they 
live. There has been a c<Nisistent 
demand on behalf of Government 
servants that a second Pay Commis
sion should be appointed to go Into 
the anomalies that exist in their pre
sent pay structure and service condi
tions. 1, therefore, welcome this op
portunity to say a few words on this 
resolution.

If we analyse the present economic 
situation, we will find that there are 
enough and pressing grounds for the 
immediate appointment of a  second 
Pay Commission. I would Eke to 
draw your attention to two factors 
regarding the background  against 
which the last Pay Commission work
ed and Ih# scope of their enquiry.
The last Pay Commission was appoint- 
>ed in 1M6 when India was not in
dependent; therefore, b̂ore the mem- 
beri who worked on the Commission 
the economic picture of an indepen- 
4ent, free, India was not there, or at 
any rate it was not clear. Then, Just 
after the war it was a very bad eco
nomic period for this country; it was 
a period of economic instability. Die 
•cope of their enquiry was elso limi
ted; the last Pay Commission confined 
their enqiUry to the Central Services 
only. They did not take into consi
deration the conditions of service in 
the States. Though one of the objects 
before the Pay Commission was to 
being about rationalisation in the ser
vices, 1 am afraid that even after the 
partial implemenUtion of the recom
mendations of the last Pay Commis
sion, no rationalisation has  been 
achieved In the services. It is there
fore very necessary to have a Joint 
Pay Commission dealing both wHh 
4he States and tiM Central services.

The Pay Commission  itself em
phasised the need for uniform scales 
of pay. They said that social Justice 
required that there should be equtf 
pay for equal work.  But they wer*
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for oertalo  reasona.
Therefore, they could not recommend- 
what they would have  to recom
mend and as a result considerable 
disparity persists betweoi the pay at 
the Centre and the States. On ac
count of this there is a lot of diftffntit- 
faction among the services who do 
equal amount of work, but get diff
erent kinds of pay. There is tension 
between the Centre and the SUtes 
over this issue.  It is therefore very 
necessary that some body should go 
into the whole question.

Not only is there disparity between 
the scales of pay of the services work
ing at the Centre and the SUtes, but 
even in Delhi I find there is a cate
gory of oiSlces whkh are called ̂'sub- 
ordinate  offlces".  People  working 
there get different rates of pay. Thia 
glaring anomaly has been brought to 
our notice over the case of the third 
division clerks. There is a lot of agi- 
Ution going on in Delhi about the 
revisi<m of the pay of the third divi
sion clerks. This is a long-standing 
grievance of theirs and as a result of 
their agitation. Government agreed to 
give two increment# to third division 
clerks.  Now the people working in 
the Centrel Secretariat got these in- 
cronents; but those working in tiie 
subordinate offices did not get these 
two increments. They are all woric- 
ing in Delhi; they have to spend la 
the same way; they do the same kind 
of work: but while one lot of people 
got the increment the otiier did not

The economic situation in the coun
try  has considerably changed since 
1M6. I do not wish to go into the 
details of ttie economic condition bet
ween 1M7 and 1951. But let us take 
the Plan period. In the five years of 
the First Plan (1951-56) according to 
Qofvemment the national Income wiU 
register an increase of 15 per cent 
Then during the second Plan period 
iSbm inc«ne will registo' another 2S 
per cent increaae. Tliat means, in tett 
years, the national Income will flee 
by 40 per c  ̂ Now. If the natlnnal 
income rises bgr 40 per cent, it is but
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fair that people should have a pro
portionate share in the prosperity of 
the nation. As a matter of fact, I 
would like to suggest that Government 
ihould enquire into the feasibility of 
appointing a pay commission every 
ten or fifteen years to review the eco
nomic situation and to suggest chan- 
fes in the scale of pay.

Then there are other features in the 
ihanged economic picture. When the 
\asi Pay Commission worked they had 
f̂ore them a totally different econo
mic picture of the country. The war 
tad just terminated and there was 
%cute food shortage in the  counTry: 
Ihere was a sharp decline in indus
trial production;  there was acute 
bottleneck in transport and there was 
inflationary pressure on  the  Indian 
tconomy. Therefore before the mem
bers there was a picture of disturbing 
Indian economy. The present picture 
Is totally different. The fodff shortage 
has been eased;  Government claim 
lhat 18 to 20 per cent, increase has 
been registered in food production. 
In industrial production there has 
been an increase  50 to 60 per cent, 
fhe transport position is very much 
better. The inflationary pressure has 
been reduced to a great extent, so 
much so that Government have gone 
on indulging in very heavy  deficit 
financing. So instead of a disturbing 
economy, stabilising forces are mani
fest in the present economic situation 
€)f the country.

Government may argue that be
cause there is an easing in the eco
nomic situation, advantage should be 
taken of it to effect economy and to 
make saving for various development 
programmes, l would like to say that 
wving can be effected by other way*. 
Saviî can be made through sodal 
security payments, through insuranee 
and provident funds, and -if necessary

compulsô«,vings
feel that a country which  proclaims 

 ̂***? «ocialistic pattern
 ̂ »«• that the people
ĥe a  the proaperity of the

Uhl« ̂   ̂ ̂
have a ahare in ttie proi,perity of the

nation, the incentive to work for the 
betterment of the nation cannot come.

A very  important  development 
which has taken place since this Com
mission submitted its report is the de
claration of the socialistic pattern of 
society at Avadi.  Since this resolu
tion was passed, the Taxation Inqtilry 
Commission has submitted its report 
and you can see the change in the 
outlook. The Taxation Inquiry Com
mission have suggested that the dif
ference of pay between the minimum 
and the m£iximum scales should not 
be more than 1 to 30, while in the 
recommendation of the Pay Commis
sion we find a difference of 1 to 100. 
So, we see that the country has gone 
ahead; there is a radical change in the 
out look since the declaration of the 
objective to be of the socialistic pat
tern. This must be taken note of and 
a  new  Commission  should  be 
appointed to go into the whole ques
tion.

After his visits to Russia and Yugo
slavia, our Prime Minister has been 
making very appreciate public state
ments about the conditions of service 
prevailing in Russia and Yugoslavia. 
In Russia the disparity between earn
ings is only 1 to 12, while in Yugo
slavia it is only 1 to 5. They do have 
some effect on the minds of the peo
ple. There is a greater consciousness 
in our country about the true pictur* 
of an egalitarian society, a new climat# 
has emerged and the Government 
must recognise it and adjust its ad
ministrative machinery accordingly.

Therefore it is necessary to fix a 
floor and a ceiling and to see that in 
between there are as few differentials 
as possible. A scrutiny of the report 
of the Pay Commission shows that 
there are at least 25 steps in the lad
der of promotion. The man who has 
got the lowest pay can never hope~to 
get the highest. His progress  is 
barred all the way through. If you 
really want a fair arrangement, based 
on social justice, there should be as 
few differences between the floor and 
the ceiling.
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Ntart 1 coma to a very JnporUiit 
quettion: th« relation of pay icalef to 
tha coat of living  indax.  The  Pay 
Committion worked on the asaitmp- 
tion that the coat of Uving index wiU 
be brought down and fixed at a cer
tain level. Thia aaaumption has prov
ed unreal and as a result of that Gov
ernment servants of the lower cadre 
as well as middle income groups have 
had  to  put  up with higher living 
costs. The industrial labour has fared 
better, because their pay scale is ad
justed to the living cost index. Also, 
they have got the power of collective 
bargaining. But Government servants 
have not got the power of collective 
bargaining.  So. if you want  to  do 
them Justice,  the initiative  has  to 
eome from the official end and a Com
mission should be appointed to go in
to the whole question.  As for the 
cost of living index I shall just read 
out to you what the Pay Commission 
has said—I will not read long extracts 
but very shmi ones.

•*We accordingly think that  it 
would be safe to recommend a 
acale of basic salaries fixed on the 
assumption that prices may stabi
lise at a level which will give a 
cost of living index somewhere 
betwen leO and 175  Uking the 
pre-war index to be 100.**

Tĥ they go on to say:

*Till prices come to stabilise at 
that assumed level, we propose to 
recommend the  continuance  of 
the payment of deamen allow
ance to certain classea of public 
servants at rates varying with 
the changes In the cost of Uving 
Index.*

Appmntment of a
Pay Commtstton
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Then again they say 

length may*̂ at  length  of  time 
elapae before a reason«A>le mea
sure of stablUty of prices is  at
tained, or at what level  pricea 
may aUbQiae« are qu«ati<ms v̂iich 
eaa only admit  ol  a  tmtathpa

They themselves envisage the  ap
pointment of a new commission.

"After all, if time should show 
that the assumptions or expecta
tions on which our recommenda
tions were based had  not  been 
justified or realised, it would not 
be very difficult to arrange for a 
revision.”

So, they themselves thought that ft 
revision would be necessary if their 
esq̂ectations were not justified.

Then I come to the present cost of 
living index. We have not got figures 
fbr the whole of India, but whatever 
figures are available fluctuate between 
840 and 410.  Therefore, the cost of 
living is totally different from what 
the members had expected.

Then I come to the vexed question 
of dearness allowance.  The  positioo 
is very uncertain and the Gadgil Com
mittee had recommended that 50 per 
cent  dearness allowance should be 
merged  with pay.  Now  with  the 
perspection of planning with  deficit 
financing, there is a tendency to raise 
the cost of Uving and hence the indi- 
vidous distinction between basic pay 
*and  dearness  allowance should be 
done away with.  Therefore, that  ̂
another reason why tt is necessary to 
have a new pay commission.

As far as the anomalies that exist 
in the services are concerned, I can 
go on talking lor four hours because 
they are a legion, but I will not go 
into details as other  Members  may 
quote them.  I Jhall only point  out 
one <0* two of them.  I spoke also in 
tba Budget Session->about the paj of 
tlM third division Ctoks.  The third 
dlvtslQO clerks have  been  agiUting 
tor years and today they are tn such 
a desparate state that they have glvoi 
notice of direct action to Government 
and it expires it is their D4>ay......

Shri A. M. Thwis  CSmakuKam): 
They are going to meet Shrt Asolea
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SbitMMt anAeta Kilpidrat: Ym. U
their demands arc not  acceded . to, 
they are goin/< to shed their clothes 
one by one and will attend their office 
in half-robed condition.  They  were 
getting Rs. 90 a month in 1931. and at 
that time the cost of living was 500 
per cent lower. Then it was reduced 
to Rs. 60 due to economic depression, 

as a result of their dissatisfaction 
the Pay Commission was  appointed. 
The Pay Commission for reasons best 
known to them, which I have failed to 
And in the report even, recommended 
higher pay for all the grades except 
the third division clerks. For instance, 
they recommended the basic pay of an 
assisUnt should be raised  from Rs. 
100 to Rs. 140 or Rs. 160; that of a 
stenographer from Rs. 125 to Rs. 160; 
that ̂  a peon from Rs. 14 to Rs. 30. 
but in the case of the third division 
rlerks. it was to be  reduced from 
Rs. 60 to Rs. 55 and the increment 
also reduced from Rs. 5 to Rs. 3 per 
êar.  The Shastri Award for  bank 
clerks gave a better scale to the bank 
•lerks.

The family budget for a small 
family is between Rs. 200 and Rs. 250 
a  month.  The  Gadgil  Committee 
itself recommended that no pay less 
than Rs. 100 a month should be given 
to, educated workers.  For all these 
reasons it looks simply atrocious that 
he third division clerks  have  been 
driven to this position that they have 
pven notice of direct action.  Tomor- 
•ow in what condition they will be in 
!heir offices you ĉ  imagine.

A few weeks back 1 went to attend 
I conference of the P. Sc T. workers 
n Calcutta end I found that they too 
liad strong fêings and resentment in 
Lhis matter.  I saw this in the case 
rf both the third and fourth grade 
tafT. The same conditions prevaU in 
the case of railway workers. RaihnQrs 
raploy the largest number of workers 
 ̂  government agency.  What  la 
he ĵy that is given to them?  The 

worker  gets  Bs. 
10— 35.  The aemi-skilled  worker
^   ̂ and another cale-
tory gets Rs 40-i--«o.

215 L.S.D.
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to promotions, there are so many efll- 
ciency bars, which allow the  officen 
to  promote or  not  to  promote 
these  workers  at  their  avreet 
will.  They are  at  the mercy of 
these officers. Then there are innu
merable categories of service. In the 
Railway Service I understand  there 
are more than 730 which have been 
referred to Tribunal. The actual num
ber is more than 730 even. Then, we 
find other bodies besides the Govern
ment servants,  recommending  the 
need  for  the  appointment  of 
another  pay  commission  and 
one  such  recommendation  comes 
from  an  unexpected  quarter, 
the Elstimates Committee.  The Esti< 
mates Committee recommended revi
sion for another reason and that is 
the need for some parity between 
private and public .sectors. This is 
what they say:

"Thus, the whole structure  of 
employment in the public and the 
private sector becomes ill-balanc
ed and leads to discontent. There 
is. therefore, an apparent need to 
lay down some general principles 
in this  matter. The Committee 
suggest that the Planning Com
mission should examine the whole 
matter in all its aspects and 
recommend the lines on which 
Government should take action to 
bring about parity in this matter.” 
Even the members of the Pay Com

mission were not satisfied with the 
they were *walrln|g 

and this will be clear from page 31 of 
their report to which Shri Gopalan 
also referred. Îiey said that it was 
necessary to fix a “living wage** but 
financial difficulties  made  them to 
recommend Just above the margin of 
“poverty line*’.  Now the country ia 
supposed to be economically progress 
ing and we hare made great changes 
in our outlook. The whole objective 
of the State has been changed and so 
there is an absolute urgency for the 
appointment of a Pay Commission to 
go into this entire question of the pay 
structure of the services.

Shri T. B. Ttttal Bao (Khammom): 
On a point of clarification. The reao- 
hition refers not only to Government
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•crvanU but also to other  -
the wMC-««niini cUfi it a wbote. On 
ffuch an important quaatioo at tbia» if 
not the presence of the Labour MinU
ter  ewentlal?  The  bon.  Pfaumce 
Mfaiiiter maj rtpJy In respect of Gov
ernment lervanU only, but tbe reso- 
luUon covers a wider range of people.

Mr.  CiialnnanT  Tbe  resolution 
refers to the pay  structure  of  the 
country—these are the words of the 
reeolutlon* It does not depend on the 
wish of the bon. Member that a parti
cular Minister should  reply  on  an 
occasion lihe thU. I would Uhe every 
Minister to be present, but I cannot 
coforce the presence of aU Ministers 
here. After aU. it U the choice of the 
Government  as  to  which Minister 
should be present here for the purpose 
of replying to the debate. If he wanU 
the presence of a particular Minister. 
I cannot enforce his presence here. I 
quite realise the importaaee of what 
the hon. Member says that in so far 
M th<} hon, Labour Minister is  con
cerned. he is not present here. In 
fact, all the Ministers  should  have 
been present because the  resoluUon 
relates to all the Ministries and the 
pay structure of the whole country.

8M T. B. Vtttal Bm: Not tv« ooe
Cabinet Mhiister is present now.

Mr CtHOrmaa:  'Hie hon. Member
has done well In br̂nfini this to the 
notice of the House,  but  I cannot 

enforv'f their presence.

8iir« Ra«hablr Salal  (BUh Distt. 
—North-Eest  cum  Budaun  Distt— 

I support this resolution whole
heartedly and am very  fratcful to 
Shri D. C. Sharma for having brought 
forward this Important matter before 
the House and given us an opportunity 
to discuss it.  This is  I  very old 
problem—<iî>arity in the oay struc
ture.  In regard to the disparity 
between the higher salariee and the 
(ower salaries, I remember In  Ittl* 
Mahatma Gandhi had wtitim a letter 
to Lord Reading, who waa then  the 
Viceroy of Indla» and in the course oC 
that letter Mahatma Gandhi drew the

attention of the Viceroy to his  own 
salary, namely, Rs. 21.000 per mensem 
—that was what the Viceroy used to 
get tten—and compared it with the 
salary of the village chowkidar. which 
was Re. 1/- at that time. He drew the 
attention of the Viceroy to this ques
tion of disparity and also the fairness 
whether in such a poor country  as 
India, such disparities should  exist. 
So much water has flown  down the 
bridge between 1921 and now.  After 
ten years, that is in 1931, when  the 
Gandhi-Irwin  settlement  had  been 
drawn up and the Congress  Session 
was convened in Karachi, fundamental 
rights were drawn up by the Congress 
and at that session  Congress  made 
certain recommendations as to  how 
the pay  structure in  the couWy 
should be framed. With regard to the 
expenditure  and  salaries  in  civiJ 
departments, that resolution said that 
there should be  reductions  and  no 
servant should receive as pay—other 
than specially employed experts and 
the like-—or should be paid above  a 
certain fixed figure which should not 
urdinariljr exceed Rs. 900 oer month. 
After that we know that general elec
tions took place in the year 1936 in 
accordance with the provisions of the 
Government of India Act  1935.  We 
know that Congress ministries  were 
formed in many provinces.  In pursu
ance of the recommendations of  the 
Indian National Congress, the  Con
gress Ministers accepted a salary  of 
Rs. 900 per month.  That salary was 
drawn by  them  till  the  Cotigreas 
ministries came to an end in 1939 on 
account of the intervention  of  the 
Second Worid War. At that time it 
was recognised that a salary of  Rs. 
500 was low as compared to the very 
high salariee drawn by public servants 
but the Coogrees ministriea wanted to 
set an exampte and to show to 
world at large that they could live on 
a salary of Rs. 900/-. After the war 
cam to an end and the general elec
tions took place in 1946. again Ctan- 
gress ministries came to power in the 
various provinces.  But by that time 
things had changed vastly. Prices had 
9̂  up: the standard of living had
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gone up and it was not possible for 
them to live within Rs. 500.  So. it 
was  accordingly  decided  that  the 
Congress Ministers in all the provinces 
should receive a  salary of Rs. 1500 
per month. That was again a lower 
salary as compusd to the  public 
servants who received much greater 
salaries. That was again with a view 
to show that they could live honour
ably within the salary of Rs. 1500. Our 
ConsUtuUon provides that the Presi
dent of the Indian  RepubUc  should 
receive a salary of Rs.  10,000  per 
month: it also provides that the Union 
Ministers  should  receive a  salary 
equal to the salary which was receiv
able by them when the Dominion had 
been constituted.  That was a much 
higher salary than what our Ministers 
are receiving at present.  We know 
that the President  has  voluntarily 
surrendered Rs. 5,000 per month and 
at  present  he is  receiving only 
Rs. 5,000 per  month whereas the 
Union Ministers in accordance  with 
the provisions of the Act regulating 
the .salaries of  Ministers passed in
1952 had agreed to accept a salary of 
Rs. 2,250 per month. From all these 
points I want to show that it hat been 
the attempt on the part of those who 
agreed with the Congress  resolution 
that they should voluntarily reduce 
their salaries; and that this had been 
none systematically. But the salaries 
of the higher public servants remain
ed where they were.  I am told that 
the salary received by some highest 
officers here is something like Rs. 4,000 
per month while the lowest salary is 
Rs. 55. The ratio between the highest 

the lowest comes to  something 
1̂ 1 to 82 whereas in the report of 
the Pay Commission that was formed 
m IMe and which submitted its report 
in 1946 it was reconunended that the 
ratio should be 1 to 22. They had 
•Iso rerammended that the highest 
salasy in the present 
should not exceed Rs. 2.000 per month 
while the lowest salary should  be 

»•  «0.  Thlj would
*howth«t th« pay rtpuctiire of the 

l«t  Pay Com- 
mi*̂ wĥ gave it. report to 194* 
continued to be «omethln* wliidi b 
not hxtifieble. I am ̂ ToT thee who
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think that we should pay our Govern
ment servants reasonably. We should 
pay them enough so that tĥ may be 
able to lead a decent life so that they 
may be able to educate their sons and 
daughters, marry them, live decently 
but in any case the salary of a Gov
ernment servant should be in con- 
firmity  with the average income of 
the countr3T*s people. This very Com
mission has held somewhere that the 
per capita income—that report was 
given in 1948 and so the calculations 
must be relating to  that  period—̂is 
something  like  Rs.  100  annually. 
During these five or six  years, it 
might have increased  to  a  certain 
extent but that is no justification for 
such a big disparity  as exists  at 
present between the highest and the 
lowest salary.

If we compare our pay  structure 
with the pay structure  of  England 
where the administrative  machinery 
is supposed to be the most efficient we 
shall find that things here are just the 
reverse of what we And there. Here 
the superior officers are  paid in the 
most magnanimous  possible  manner 
while the low paid persons are paid 
in a very poor manner. But in Eng
land thing is just the  reverse.  I 
came across a book by Gladden—The 
Civil. Service in England where the

learned author says:
“We are concerned  here with 
the  administration—clerical  sec
tion—and about this it  can  be 
said that the  standards  decline 
steadily as we rise in the hierarchic 
scale; so that those at the top on 
whom the welfare of the nation 
depends so much are remunerated 
at rates very much below those in 
posts of similar importance  and 
responsibilities everywhere,  both 
in private and .semi-official organi
sations

3 P.M.

Iliat means that the lower the rung 
of the ladder higher the rate of salary. 
The ratio there is quite different from 
the ratio that exists in India. If we 
want to  make our administration 
efficient; if we want that there should 
be more honesty, more scrupulousness 
and greater integrity in the admlnis-
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tnitlve ttalT we  fliould tee that our 
low-paid itaiT are paid enough.  Juat 
a« I remarkad a few mlnutet ano. I 
want that government tervanti ihoiud 
be given facilitiet to  educate  their 
«on». to educate ttatir daugbten,  to 
live a decent life and to on, but that 
can be done In a di/Terent  manner. 
Education should be made free. Cheap 
medical facilitiet can also be  made 
available to everybody. Those amenl- 
tleî that are  given  to  govemmeot 
servants should be thrown open  to 
others also in the same  manner so 
that there maj be no Invidious diatinc- 
tlon  made  between  a  government 
servant and a  non-government  ser
vant.

Sir, only the other day 1 read in one 
of the English  dallies of Delhi that 
the third division clerks, because of 
their low salaries, want to register a 
protest.  I hear that they have decid
ed to attend their ofllcet unshaven 
and only in vests and pants.  I also 
hear that they have determined to go 
on in this mannar till the  invidJous 
distinction or the glaring disparity In 
pay structure is removed. 1 wiah that 
the Government should Uke note of 
the times and  should  b»Ur  them
selves.  They should appoint o  Pay 
Commisalon and see that the  great 
disparity that  exists  between  the 
highest salary and the lowest salary 
Is removed at an early date.

With theae word*. Sir. 1  support 
thU reaolutien.

Appointwtent of a
Pay Commis9ion

998*

Mr.
dhury.

Shri N  B Chow-

Shrl N. B. Chawdhanr (Ghatal):  I
will speak a litUe Uter

Mr. Cttalnaaa: There is no question 
of speaking later. Now It is three 
minutes past three  o'clock. 1 would 
like to call upon the representative of 
the Government—Shri M. C. Shah— 
at about 3.89 and then give about IS 
minutes for the Mover of the reeolu- 
tlon. T̂t means t can only accom
modate two or three more hon. Mem
bers to speak. The hon. Member has

Ubled two or three _____
he wanU he may speak now,

Shri Aehnthan (Crangannur).  L«t 
there be some time-limit for speakera
—say, 5 or 7 minutes.

Mr. Chalnaaa: The point ia this. 
There are only about 56  minutes at 
my disposal and I want to see that as 
many Members are put in as possible. 
It aU depends on the  Members.  If 
each one takes 10 minutes I ttiink we 
will be able to have six more speak
ers.  It all depends on the Members 
and I would request them to allow 
others also to speak so that we may 
be able to put in more Members. 
Generally the time  aUowed is 10 
minutes.  I do not want to curtail it 
and I would request them to exerciae 
the restraint themselves.

Shri N  B. Cbowdhnry: sir. the 
importantT  of  this  resolution  has 
already  been  emphasised  by  the 
speaker*! who have preceded me. The 
Pay Commission  that was set up in 
1946 acted in an altogether different 
atmosphere and under conditions that 
were different.  Now. the  conditions 
have changed and.  therefore,  there 
must be a second Pay Commiasion to 
look into the question of this  pay 
structure.

With regard to the disparity wtiick 
is the main point in  resolution. 1 
would like to draw your attention,̂, 
to the recommendations of the  Pay 
Commission of 1946. They say:

**RecogntsJng the present dispa 
Hty between the  minimum  and 
the maximum of public salaries, 
the growing demand for personnel 
from private business and indus
try and the views on the one hand 
that the Sute should not compete 
witii private enterprlae in respect 
of prixe Jobs and on the other that 
adequate remuneration ia eaMOtial 
for maintaining ability and inte
grity in the  permanent aervicea. 
it is recommended that as a fira* 
step it will be fair to Ax Ra. 
per  month  as  the
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saUiy of public servants in India 
save (or • ttm idMM poets-”

With regsrd to this qû on of 
Ûarity, even at that time, they 
•ointed out that  this  should  have 

reducad. Id tWr obaervaUons 
hey have pointed out at page 34 the 
epresenUtions  submitted  by  Shri 
Jadgil and other persons like Shri K. 
tanthanam.  Shri K. Santhanam has 
Aid that the lowest salaries should be 
bted at Rs. 100 per month. Shri Gad- 
;il said that he would like to fix the 
alnries of lower grade officers on a 
cme of Rs. 100 to Rs. 300 and higher 
Tade officers oo a icate of Bfi. 200 to 
Is. 600.  He  also said at that time 
hat the  existing  scales  were  not 
omething  which  could  be  called 
ocialjstic.  He said: “this would  be 
ar  from being  socialistic**.  After 
hat we have heard  about the an
nouncement of socialistic pattern of 
ociety.  But,  today we find what 
Ufference exists, what disparity exists, 
>etweea the  highest paid and the 
owes! paid.  We have already heard 
ibout the third  division  clerks  in 
3elhi.  This agitation is not only in 
Delhi, but throughout the country. We 
Ind that in different departments of 
iie Central Government and also the 
iepartments of the State Governments 
in different parts of the country these 
low-paid employees are agitating in 
order to have a pay which would be 
adequate enough to enable them to 
make both ends meet. Sir, it is not a 
luestion of raising the  standard of 
living so much as the question  of 
meeting the bare necessaries of life.

The Pay Commission at that time 
a reference to the cost of living 

todcx. The cost of living Index has 
not ône down but the paj scaies 
Dootinue to be what it was.  As soon 
as this resoluUon was moved in this 
House, throughout the country,  em- 

d̂artments—in 
^  Telegraphs.  RaUwv*

<*epartmenta-organlsed 
™*tiags at «fveral places and passed 
ût̂ ons asking the Government to 

 ̂ Pay  Commission  in 
Cfder t̂t the entire guestlon may be
cvamioed • new and the pay rtnio-

ture of the country may be rationalia-
ed.

Sir, I have already heard about a 
joint commission for both the Centra 
and the SUtes. In the Constitution 1 
find that according to article 30  tha. 
citizens of India ought to  have  an 
adequate means of  livelihood.  The 
pay which the low-paid emi>loyees are 
now getting is very inadequate. There
fore, if we are to act according to the 
directive principles laid down in the 
Constitution we ought to  reconsider 
the pay-scales that have been recom
mended  by  the  Pay  Commission 
appointed in 1946.  Then there is the 
question of equal pay for equal work. 
Since this principle has been adopted 
as a directive principle of the Stata* 
there is no reason why the employees 
of the States should get salaries which 
would be much lower than the salaries 
now drawn  the employees of the 
Union Government for the same kind 
of work.  Sc, these disparities  also 
have to be removed, but we heard the 
other day  from  the  hon.  Finance 
Minister that in  order to attract 
talented people we should give them 
adequate remuneration.  By that he 
means that they are to be paid 
thousands of rupees.  We heard him 
say so in connection with the appoint
ment of the Chairman of the State 
Bank and only the day before yester 
day we heard him saying about high 
remuneration In order to attract the 
best people for  managerial  appoint
ments and such other things,  I have 
here to quote what has been mention
ed at page 35 of the report of the 
Central Pay Commission:

“Ensuring the best public ser
vice is not by giving high salaries;
by doing so you will never get a
public servant of the best type**.

It would give us a very poor opinion 
of the talented person who would not 
use his talent and would not render 
national service with a  remuneration 
which would have some  relation to 
the standard of living of other people 
in our  country or to the  general 
standard of Income of  our people. 
From all the utterances of the hon.
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Minl»terit, it now appearg that  they 
are not at all serious about this ques- 
tiun of rationalising the pay structure 
S<i, f w(mid at this stage urge  upon 
the Government to  appoint a  Pay 
Conrunisttion not only to look  into 
this question of the wride  dlsjMiritieii 
now prevailing in the pay structure of 
thf difTerent Government  employees
whether they belong to Class I  or 
Class I! services or to the ranks  of 
C'las.s III or Class IV staff—but also 
to maki*  <*ertaln  enunciations  and 
recummendatlons with regard to  the 
Malarleti  which  even  the  private 
employers would be allowed to give 
to their  employees.  For  all  these 
reunons it U very DMtaaxy that there 
should bv u neijv t'ay Commission.

Now,  why 1  emphasise  in  my 
amendment the necessity of not only 
netting up a new Ply Commission but 
giving them directions so as to fix the 
minhnum salary at Ra. 100 and the 
maximum at Rs. 1.000 Is because Rs. 
100 would be the barest minimum to 
pay to a person and afford h|m m 
opportunity to make both ends meet 
and A9 (or the highest salary, because 
in  view  of  our  average national 
Inrome »nd In view of the observations 
made by the Taxatioti Enquiry Com
mission it is necessary that the maxi
mum should not be more than Rs.
1.000 This is the vie>*' which  had 
hci-jx represiented to the Pay Commis 
Mion that was set up in  1946 by 
«*veral organisations an<\  by  somt 
important personalities also  So we 
feel that taking into account the tas«; 
of national reconstrurtion before us 
rtnd also Ihe average national income, 
the maximum pay should be flxed at 
R*. l.OOO  Those people wtio are now 
drawing several thousands of rupe«̂ 
t>er mensem should now agree to have 
their salariee reduced, and with all 

directiooa. a mw Pay Commi»- 
Sion should be set up

 ̂tfo  fivnNnv dnmr?) : ifir

fiWTW f ̂   ̂  ̂ sf

 ̂TOTIW fix 4 f ^

wwnr f  fnr̂

 ̂  ̂3mr iif

aipvracf  fir otr" otrtos

if yirrth

 ̂t I  aiwr iQif f fer
 ̂̂  ̂ fir  OTTvn ̂ iiRr v? 1
^ ̂ ̂  m ̂    ̂  ̂^

vrhhrnk  fjar tottt   ̂ qwr

«nrn vrm  hp r*r irf*T 

TOTW 1st qnr  aih

 ̂ wri.  arroraif  ̂vm

wHfti

 ̂vf»r?PT fro  »nn «n, TO

TOiftiT hmr # ̂

 ̂fwrfnf TO TOPf if ̂  Ŵ,  ̂

TORT in 3rî
4 OTw if I TÔ mwi qu 

^  ̂I 9vnr
WTW nr? f, wwf  wipr 

f ^  ̂whr ^  nĥ  qpf

 ̂f. TÔ  arî

 ̂ nr? f I fir

 ̂ ̂ his 3|rf>f? fTpft w ffHWig 

 ̂ OTRfT  *r? fr̂n̂ f \ ̂
iRwif ̂ »fhn ^
3fnirr r̂fi. imrf tipit  :n̂

^ ̂  TÔ  Î3T?T  I

3nT TOl̂ TOT VI  flt̂HT
TOî 3Tin TOT ̂ in?r f̂r̂r?n|F ̂  i 
wif   ̂ fTT̂ ihfT  ^
fro wTf ̂ nr 4  ar̂
»p[T?T wrr̂ f I   ̂tovt

^ arfwrfnrf ̂ w ;iTff f 
 ̂    ̂ T̂fhmrnt

t «rf TOnr fmim f   ̂ ̂qnr ^
 ̂t. ̂  4 w Aff  1
wm WT̂ f 3lft fTTTWft ipl 4
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TO «  f  ^

 ̂¥jf!̂  anr? ̂  ̂   ^ ^

 ̂ ̂  wm- ̂ ̂    ̂̂   ^

^ irnw? ?hir7.   ̂̂

 ̂ ̂  fR?«IH fW *iŵ ̂   ^ ̂

jft ̂  ifrrsn  ̂ ̂  ̂^

n̂n>nc ̂  innHir ̂rnf it knnf ̂ 5rHi 

1̂  wm ̂   I

^   ̂ ^
 ̂ TST   ̂ nhr svo  ̂ ĵnn 

R̂wn ?W f  ̂ m m

 ̂ irt  r*T5f ̂  ̂    ̂ ^

wTihrar f53rr ̂rf? snfNr «ii ^

iwrw* ?«i5ift ̂    ̂ ^

5̂ IT̂ I T̂T af>if !̂  ̂ 3V0  ?nnJ ^

gTg?  (iHwr̂’  vW r̂

TO ̂   n̂hr  ^ ̂ nir ^

 ̂«5̂ ̂  5T ̂  OT 

3ift T̂r ̂  sT̂fhr ̂  ̂3n  ffif̂

^  «ft ̂   cflV=T ?5nr  n̂nr

 ̂<̂5  lift ̂ if R  ^

«CT ift wm ̂  aimi  «rr ̂  #n- vnf 

1̂  ann  «t̂  ^

crivsr ifHra   ̂̂  ^ ̂   ^

 ̂   ̂  ̂  f W  f«»5

 ̂̂  R f) 4 J ̂  nf «r»̂  «n̂ ̂  ̂

>d n<Til ?̂ V̂fI iRn̂ V*T5T Wr*T.

^̂V5TT F*n?T   ̂HWT if ̂  «IH*i ̂

■̂HTT  ̂aif? pr  yr*pi B17T ̂ WT ?ihr ̂

^ ̂  f  afTT ifl fdHl̂4, ^

jf <j*frr v̂f q?  I ̂ 3ra?r ̂  fwnn ̂  

r*r̂ ̂   #, ̂  iW  «f  ^
trnĥer ar?̂ ;n̂ f   ̂inqrf

 ̂ f 1 ^ ̂  anr̂

»TRT7̂ ̂ aiiTlff* ̂  ̂ HR̂nn  ^̂hPT?

?jf ̂ 7̂ f ̂ffunr yin/ f̂nW" ̂ 3F̂ ̂

 ̂   ̂  f   ̂  ^ 

fwnrr w  ̂  ̂ ftnnft

f I 3fifrr ̂rnn in  wmv ̂
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 ̂ «ft ̂ 0 ̂fto W =i ̂   #.

aiFTT  «nari*?j}*'OT̂îan5!iT̂ar̂c;5̂ 

fTTBT ĉrrft ̂TTVT? ̂    ̂*n̂T ?5WT

r̂prn I pr ̂    ̂̂

f I  ̂3nî  if iWt

an̂JTT «rr?iT 5; ̂  ̂  ̂  ̂  

 ̂ ^ ̂ anra* r*n/

 ̂ arft  arh fir  ̂ ^

5tî;tt   ̂ if  w

gR?n 5TRT  ^

r*r ̂f̂iT «tM, ?pr ̂ ̂  «T*fii aift 

!ipr if w^ MfW, <pvA  fi 

nvn ̂ ihr vW, ̂ HV̂r ̂    ̂ ̂

5T]̂ Ifhff apR fir  ̂ »f OP#

f,Ŵfi wnmi aift irmin if fi"  aift 
if vrhA  ̂ n̂r?j Tit ^

T=nd ^mi  ̂ ̂  ̂^  anr+ ipr̂ 

vrnnu arft  =nff irfirf aif? ̂  ̂ f?n3 

îRT ̂Tir ̂ ni’,  *?> tj *11 5*i«̂>l ̂tIht *î

? I  ̂ ̂  vwvt IT̂TTOT vrA 

ari*? ̂  ̂ n?iTT ̂  ̂i»  ?ifir >̂nr 

 ̂ aih if" ̂ nrm c; f*F fin/irsr̂ frfir 

;>qT̂  iW  v/, ?ifsr?r  ^ 

?nTT 5̂ ̂TViTT ̂ ̂  ̂  frfir  arf?

 ̂ifT ̂f»T ̂  ŵ  am$m f aih ̂rt ̂ttvr 

aif?  P̂T vTir ̂ it vV*

arft ̂  mnf ̂ fw? ainr̂ «fV*

arf*?  ̂ Îff ^̂*fl7T HtHii  •!!

T̂ff ̂  ̂  ŝhiT wf̂< fir «îHi 

wfnW I ̂ HVst ariR  ?Vrt!re ̂nff #, 

airr ̂  arwr   ̂wit f P*f  nhrf

 ̂51̂7 «lf ̂ Tfpf  1̂*1 VTTli 1̂,  fl  ̂

3̂fT>̂ ̂  ̂fFfT w Ti, invf ̂   rar 

T̂FT <{î ̂  4<   ̂V7 ̂

?T7f  <«M*ii ipWTT VT?i   ̂ ^

<?),̂ W «?)/̂l I fir ̂?ni it  anir ainr

 ̂ar̂7 ̂iHnn anif̂ Rff̂nr ̂  hpftt

«ft?r ̂T7̂ ̂jif̂ it, rf̂r«T ̂  ̂ RT ?fTf ̂

? aiTT fir  ̂ap̂



99B9 Beioiiifioti re 12 AUOU8T 1M5 Appoirntfmnt of a
Pay CommiMtion

9990

m 90 7̂0 fnmM) 

nhr ip ̂  mw rfi

Vv •ift H*ifv vnR f I wf T̂TV̂ 

w«ii/ wiR  in'

fur wf̂  v?it <nwf iJ   ̂*iPRT w 

 ̂ wt ^   ̂  ̂  •ter  ̂ #

«f?  Wfr sfiff #, irf arW} ̂iWhinT 

f.  W iM f, ̂  ̂  ̂  ̂  w#

 ̂ivn̂T ̂iiT vnft itt ̂  it
wf Tift  ̂m wm wM 1 w w
f̂TT fijii n!*n# ̂ nff Tvrf*f w

fF% irf 4*t̂Tn</)  VTUT  lî

wf n̂ff   ̂wift 11  nhnwA 

 ̂ lfT̂I|4 WTif it* W1V
it  inwv  fT̂*  vrv

I ww fw   ̂MrT*fi  wWhr

*Tifi' wr̂*i fTW ini!  ^̂1/ tfv  ̂

an̂fft i amr nnfl

HTWTI W ÎT fw4l if̂ ̂ WWlHt  WWf

#if fw inr ww ̂ wxv

73nĥ fw !Hi5 fTiT?T Vir fir *?r*f ̂ 

*nff wf iiiinT I

^ mnnrt t ̂  wm? mw nr irwrf 

 ̂Tw?hr  ¥V*fi 'iiff   ̂ fAi$t? 

^ fW I pr  3T̂  vfr *r̂T

#  «r« f̂»r̂ t«nn inv 1

Wit 1̂41 iTRWi fvift 

•IT?  ̂vr ipFffrA ifT fir̂fT p̂ir   ̂

 ̂X'.w m !̂»fo V xixo ft ;wnr n 

I fir  ̂ n̂i  in

irnm ilfw^w M Wfifir  ̂«»n

fff fin$®  ̂ŵr *fin  ̂ imsT?

T̂ŵ*i  IT?  wf w*n*r iw?* 11̂ 

niV nwwwif ̂

vnt 4  if vfni nhr   ̂ if w*wt

rf? ffhr

wn irt 4rŵwTnf  fntr?  li  n

ipiiw ̂ I ̂ WT irt nr w(wr   ̂  

f? ̂  iflff # I m*  hfwjirnpww 

ift  ̂ Tfifrrf)4f«niirfiriÊ «

sr̂  Ip vnfw < hi ̂  ̂  4

Wl̂ Wifi f̂flRII wHk, 

hikin  «W  ̂anr? t̂pr ^

< ww q? rr   ̂ ̂    ̂   TO«ir

t wfp, li uln wt%jf

i4 ar̂ wnf  ̂firmt

f, 11 ww 4  ̂Mŵ <f?r w*ir

f,  ̂ vwn ^

TiRftiVT ̂  ?ri?Ti? *f?r 1̂ irrff it ^
 ̂•rhuwf ̂  ̂ ŵnif *n  ̂< ̂t1l̂ 

itiviflrfr  wiif ̂hk nvv
inft r I

f hi/ qnr fir 15T istf̂ 1111 5T̂ fHir
in- If  f fis arw  fiŵ r ^

nfT. r̂ ifir ̂  ̂  vrft #, r»T îiW 

irrt ̂ ^ t, m ̂ ̂ ̂ ̂
wn ̂ T*r vW,  afrT ̂  imf̂ ?*•

irf 3fFr ̂  n̂ s’wrf ̂  sniift

f,ŵ wjfi ?T̂ f, mr

 ̂’iV  ?̂r*f ITT >1̂ v̂ihft *T̂ V? 

Frmi ?  ̂3fT?fn 1̂ -nff airff  ?
*P vnnn  ?i5 irw fir  *rfrf*TT nnft

1̂ Hn̂fTsrf 3jf? 3nvifi* 1̂ ̂ 1̂
1̂ f ̂  r*r T5T id 3r»nft ift 1? ift 
vvnif. ?iww*ni  T*r ifr ifrw

Wift fTT  f̂ 1?  <1̂4 I

3m fir  1ST ifyw ■nitfirv ?nr if

ir̂nr I

911̂1 iniP fv viw w inplir mr«

Aad Bmu Member:  Tliere  is  no 
quorum.

SM Bofmwmt rote_

Mr. CSttlnMUi: Order, coder.  I mm 
rindnc the qucurum htSL

Now there  ̂quorum.
Sbii  Eunlh  (Hoshencabed); ̂ I 
have already moved my eiiieiMlmwjl 
on the previouB dey. ’
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now Miziisteî-and I raised the gua*- 
tion of the Govemor-General’s salary, 
the Prime Minister was xood enouî 
to say that the dignity of the Stato- 
demanded no ohange in the  salary; 
and the Governor-General Shri Raja> 
gopalachari  continued  to  draw 
Rs. 20,000 and odd which was drawn 
by  Lord  Mountbatten.  Of  course, 
there was a lot of hullobaloo in the 
Press and everywhere and later  on 
the pay was reduced. But even tha 
Constitution has fixed the salary  of 
the President, as the House is aware, 
at Rs. 10,000 per month.  I  wonder 
whether the approach of the Prime 
Minister to the problem has changed. 
I am not quite sure that the change- 
in approach has come about  and  I 
still think that they are thinking in 
terms of the dignity of the State and 
what not. in order to bloster up and 
to justify high salaries that are being 
paid to  the  public  servants  even 
today. There is neither a celing nor 
a floor in the country so far as 
salaries are concerned.  My  amend
ment seeks to lay down the minimum, 
that Ls to say, the floor. It may be 
interesting to note that whereas the* 
Heads of Departments and Secretaries 
draw Rs. 3000 or Rs. 4000 per month, 
the educated clerks in those Depart
ments enter service on  Rs.  55 per 
month, get an annual  increment  of 
Rs. 3 and  when they retire from 
Service at a ripe old age. they gat 
Rs. 120 or Rs. 130. The increment, if 
I may say so, of Rs. 3 a year is Aot 
more than many of the tea-boys in 
Bombay  and Calcutta  restaurants
perhaps get in a day.  That is  the 
yearly increment that a vast army of 
our employees is getting, and that is 
the monthly wage.

Shri  Asoka  Mehta  (Bhandara):
They get Rs. 3/- as tips every day.

Shri S. S. More (Sholapur): Many 
Members of Parliament will go in for 
that work.

Shri Kamath: Yes, that is the
amount of daily tips that a tea boy In 
Bombay  and CalcutU  restaufanta
geU.

So much has been said here and so 
lany facts and  figures  have  been 
Laced before the House that I do not 
rish to burden the House with more 
Ids and figuzes. 1 shall confine my- 
elf to what  may be called the 
pproach to this problem. The Prime 
linister is never tired of tackling big 
Wngs in a big way. I may. if I am 
ermitted to do so, go a step further 
nd say that we must learn to tackle 
ven UtUe things in a big way.  It is 
lot enough for the nation if we tackle 
ig things in a big way; even Uttie 
hingg are often important and must 
• tackled in a big way. with a big 
leart and a big mind. The Central 
»ay  ommission, w\ach was the last 
od̂ to investigate and enquire into 
his pay buisness have said as follows.
am reading  from page 27 of the 
leport;

“The appointment of this Com
mission  and  the  prospect  of 
impending political changes have 
led to the services to form vague 
expectations of a new order. It is 
against this background that their 
claims for  enhanced  remunera
tions, for better  treatment  and 
for improved condition of service 
nave to be viewed. We appreciate 
their aspiration, sympathise with 
their longings and take full cog
nizance of the  resultant  trends. 
But we feel that no recommenda
tions have to be made within the 
framework of the existing socio
economic structuie.”

That. Sir was the approach of the 
P»y Commission to the problem  in 
1946. During the last ten years, much 
has happened and the socio-economic 
itructure has undergone some though 
not a radical change. There is talk of 
diange and of the much hackneyed 
term socialisti* pattern of society. But 
It is not seriously meant; it is nothing 
mope than a socialistic pattern with
out the V—just ‘patter'. I hope the 
Goremment will take certain serious 
steps towards the examination of the 
pay structure  in our country.  In 
August IMS, if I remember aright in 
Ike old P«iiament when Mr Trad—



9993 Hmolntion re 12 AUGUST 1055 Appohurmnt of a
Pay Commission

9994

fShri Kanuith]
1 raifed this quetticm of minimum 

-wage in the last Parliament when the 
ItailwaT' Budget was being discussed 
In IMO or thereabouts. Shrl Santha* 
nam« on behalf of the Government, 1 
believe, said that this was impossible. 
1 even suggested that  the  Govern
ment might make an  announcement 
•of their policy, and that it might 
be Implemented later on, and that it 
-need not be implemented Immediately. 
Even that the Government w«re not 
prepared to do.  I demand today that 
the  Government  should  make  an 
•announrijment that their policy would 
be to flx n minimum wnge of Rs. 100 
« month.  It may take some time lor 
implementation.  I do not ask that it 
should be implemented straightaway. 
But, an announcement must be made 
^ the Government that the minhnum 
wage shall be Rs. 100 a month. Legis
lation on this subject in this very House 
has gone through  many vldssitudeB. 
Shrl Jagjivan Ram brought « Bill in the 
old Parliament on the  question  of 
minimum  wagas.  It was not made 
aî Ucable to an laduatiles. It was 
not applied to agriculture. Still It is 
flanging Are and another extension of 
time wUl. I uBderetand, be sought by 
the GovemmenI in this very session. 
That means delay in the enforcement 
and implementation of this legislation 
on minimum wages. It is a sad SUte 
of affairs that even nine year* after 
. the formation of the Interim Govem- 
nAnt and 8 years afUr Independence, 
Gov(»nment have not made up their 
mind about even a bare announcement 
of their policy with regard to mini
mum wages.

8M M. 8. Garwdaweaaiy  (My
sore): They have made up their mind 
not to do so,  '

ShH fcMath- My hon. frloMl says 
that they have  made up their mind 
not to do so. I can only say that in 
that case they are only  hypocrites 
when they talk of a socialistic pattern.
1 ran only say that it is merely a 
aocialistic patter, and not a pattern 
at all.
The other day.  some  revealtat 
figures were laid on the Tal>le of the 
House by Shrt Kanungo, wlio has

recently been promoted as the Minis, 
ter for Industry, about the remunera
tion for certain experts that are being 
imported into India for even setting 
up paint shops, and what not, as If 
we do not paint or make such 
at all in our country. We have been 
painting for a long time in this coun
try. We have got very ftne painters 
and shops for many other things too: 
not merely for painting but for other 
purposes as well. India has been an 
artistic country. We are painting in 
all sorts of ways. But even for that 
experts are being brought from otiier 
countries. I wm surprised to  read 
from  that  statement  that  their 
remuneration  will be Rs. 3000  per 
month plus all out of pocket expenses 
(mmit« drink  and cigarettes).  I 
wonder how this will be enforced.  I 
do not know whether they  will  be 
asked to submit their bills  without 
drinks and dgarettea.

From the hotel  bill who  knows 
whether he drank or  ordered  dga- 
rettes or extra dishes to  eat.  That 
shows that  the  Government  even 
today are bent upon Importing experts 
at these phenomenal rates of Rs. 3000 
plus another 3000.—I do not know to 
what it will come to—pitu up and 
down fljring, trotting and what  not, 
travelling  expenses.  Everything 
included, it wUl cost  the  tax-payer 
Rs. 7000 or 8000 a month for each 
expert.  It is high time that this sort 
of a thing is put an end to by this 
Government, which talks of socialism 
and many other things.

Lastly, 1 would like to refer to a 
news item which  appeared  in  the 
Preas today that the Government  is 
thinking of appointing a wages oom- 
tttarion. I wonder whether the Minis
ter could throw any light on  this 
subject, whether it is authentic news 
or only a piece of speculation,  i do 
not know whether it has appeared in 
all papers: I shall read it:

"Government is understood  to 
be contemplating the appointment 
of a Wages Conmission to loQiiire
whether the existing wage system



is consistent with the objective of
socialistic pattern ot society.”

The Minister may throw some light 
an this in the course of his speech.

An Hon. Member: No light.

Shri Kjunath: My hon. friend says,
[10 Ught. Then let him not obscure it 
further.

In the end, I would only stress this.
Low wages in economic science have 
often been described as dear wages.
It is paradoxical; but it is called dear 
wrages and it is said to be dear ,in the 
long run and  perhaps from a short 
run point of view too.  It  wiU  be 
round that much of the inefficiency in 
-nany of the departments is  directly 
attributable or traceable to the  low 
wBges or less than subsistence wages 
jf many of the employees. You  can 
imagine an employee with an average 
family of 4 or 5 trying to Uve—I 
won’t call it living—to merely exist on 
EU. 50 or Rf. 60 or Rs. 70 a month. At 
the other end of the scale, there are 
public servants, private servants also 
in banks and other industriM, with 
high salaries; in the last session it was 
disclosed that some of the bank direc
tors get as much as Rs. 15,000 or
20,000 a month. It is high time there
fore that a ceiling as well as a floor is 
fixed. At any rate, in this poor coun
try, 1 would insist that the floor 
ôuld be fixed at Rs. 100 a month in 
terms of present prices.

Shri p.  N.  Mnkerke  (Calcutta 
North-East): I welcome the resolution 
®nd the amendment  particularly of 
my hon. friend Shri N. B. Chowdhury.
Already this resolution has received 
massive support from different orga
nisations. particularly like the quarter 
mUllon strong National Federation of
osts and Telegraphs  employees.  X 
wish that the Government finds  its 
way to accept it

™*̂ olution does not ask lor the 
»omething which Is very 

THePayCom- 
»aid that whenever 

adjustments an found neceasarr Omr 
can and should ^...  .  “*“ «* made very easily.
As has been pointed out by all the
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previous speakers, so much water haf 
flowed down the Jumna bridge since 
the time when the Pay  Commission 
put in this report. Conditions have 
changed and concepts of economic and 
social organisations have also advanced. 
I wish Government tries to meet the 
point that the assumptions on which 
the Pay Commission worked are  no 
longer valid,  "nie Pay Commission 
had expected stabilisation of prices at 
a certain level wliich has not happen
ed. And this point has been hammer
ed so often that I do not wish to take 
the time of the House over it, but I 
wish  Government to  come forward 
and say that since the Pay Commia- 
sion itself worked on certain assump
tions and since those assumptions are 
no longer valid, it  only  stands  to 
reason that a revision of the process 
envisaged by  the  Pay  Commission 
should be made.

I wish also to refer to what the 
plan-frame says in regard  to  what 
ought to be done here and now.  I 
take it that when the plan-frame  is 
published and  Government registers 
its approval of it, then things as said 
in it are meant and are not merely 
so much patter, as my  friend  Shri 
Kamath  suggested.  In  the  plan- 
frame at page 10 it is said:

“Since the goal of a socialistic 
pattern has  now been  clearly 
accepted, concrete steps In  this 
direction have to be taken during 
the next plan period**.

“Have to be taken”—this  Is  Ihe 
language used by the author of  the 
tentative frame-work of the  Second 
Five  Year  Plan.  And  I  ask 
CJovemment to come  forward  v,ith 
an explanation, if there is an expla
nation, as to this particular statement, 
that certain steps have got to be 
taken.  And we are now  suggesting 
by means of this resolution that  a 
Pay Commission be  appointed and 
that a ceiling and a floor be set up as 
regards the emoluments of our people.

Now, the Pay Commission «aid at 
page 27 of its report:

‘The application of some moral 
principle is expected  when  the
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Government
employer,'*

happcnf to  tw  tlM

Now, this is a point wtilch  at«in 
needs some kind of clarlllcatlOD M tv 
as Government is  concerned becauae 
we And that in today's context there 
Is a complete  absence of a moral 
principle as far as the fixation of pay 
and the prospects of Government 
employees are concerned.

1 do not wish to take any time of 
the House over an examination of the 
shortcomings of the Pay Commission, 
but I do wish to say this, that the 
new  Pay  Commission  which  wo 
envisage is something very difTerent. 
In the old Pay Commission the  late 
Shri N. M. Joshi was the only accre
dited representative of the  working 
class movement, and  the  propueals 
which he made, along with  another 
member, were brushed aside by  the 
maiority. In the new Pay CommiŝioD 
wf» want that there should  be  real 
and true workers' representation. We 
And also that at the time of the old 
Pay Commission  there were certain 
organisations like the Civil  Aviotion 
Department which had hardly eumt 
into existence. Now. this Civil Avia
tion Department is working  aU ow 
the place and the employees are using 
precision instruments  of  the  very 
highest order, and they arc sometimes 
bcin« made t<» live in crondltioni which 
are sub-human.  And we  feel  that 
since there are certain  agencies  of 
Government which were  not  taxen 
into  consideration  when  the  Pay 
Commission made  its  report  some 
aeven years ago, surely tiie case lor a 
new Pay Commission is very  mucJi 
mm strengthened.

We kiiow also how the recommendJi' 
Uona of the Pay Commisaio&. meagre 
as they were, have been sooght to be 
etrcumvtnled by all kinda o( ways by 
Government.  In the PoeU and Tele
graphs Department as well aa In fiM 
Railways there is usually recourse to 
the appointment of casual labour at 
about a rupee and a halt per  day. 
Thia kind of tl̂  goee abecdutely

â Mt the nrfrlt of the Pay Cook 
missions report, and not  only  lh» 
spirit, but also iU letter.  We knov̂ 
ai*o how direct recruitment i- some> 
times resorted to, with the result that 
the  emoluments  e:qE>ected  by  the 
employees even on the basis of  tha 
meagre recommendations of the Pay 
Commission are not  available.  We 
see also that many ftimmfties suggeaU 
ed by the Pay Commission have been 
taken away, were not given at all The 
P.T.O. for example has  been 
away and this is a continuous source 
of irritation as far  as  Government 
employees of our people are concerned.
II is very necessary for Government 
today to realise thal  some  posiUve 
steps have got to be taken, and thl# 
is a point which not only we ou thi» 
side of the House are trying to ham
mer. I am quoting from the Taxation 
Enquiry Commissior/s Report, Volume 
I, page 145  where the  coinmisaion 
nays:

“We can no longer afford to 
leave the problem of equality to 
the automatic functioning of eco
nomic and social forces.  This is 
particularly true of condition̂ in 
this country.  The attainment of 
a wider measure of equality in 
incomes, wealth and opportunities 
must form an integrated part of 
economic development and social 
advance currently,**

This is an immediati
fore which has___
the Taxation Ikiquixy 
its report

by
Commission in

In regard to the wbkM
exist, some rafarances have bam mada» 
but 1 cannot  help  quoting certain 
figures which 1  find in the 
papers of this year mU6. 1 find that 
in the Commerce and Induttrr Minla- 
ti7, under the item  'Tay cl olBcM 
and other enplooraes'*, for one Secre
tary the proviaion la for Ra. 4g.000 and 
ter 134 claaa IV aetaWtshmant the 9f»> 
vlston is Ra. S7300. In Hm rnmmimi 
catkma Minlatiy, one Seoetaiy haa n 
pnnUkm of Ra. 4MOO; ••
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dtrks, stenographers amd Omu  IV 
establishment have an  allocation o£ 
Rs, 1,09.800. In the Defence llinlftxy. 
one Secretary has  Rs.  46,000;  116 
Class IV establishment have Rs. 50,600. 
Id  the  Education  Ministxy.  one 
Secretary has Rs.  36,000—poor  man 
lie gets less than the others—80 Class 
IV establishment have Rs. 35,300. In 
the External  Affairs  Ministry  two 
Secretaries get Rs.  96.000  and  129 

IV establishment get Rs. 54.600. 
t know that these people have to pay
I certain amount of tax, but surely in 
regard to that we find the Taxation 
Bnquiry  Commission  giving  the 
answer. The Taxation Enquiry Com
mission says at page 154 of Volume 
I:

“It is unrealistic to stress the 
disincentive effect of  income-tax 
progression on the upper income 
groups while the tax sirstem calls 
upon the lower income groups who 
constitute the masses of the coun
try to contribute an increasing 
porUon of their meagre Incomes.
It must be remembered that even 
with the present comparatively 
high rates of tax. the range of 
inequality between the disposable 
Incomes of the few and the many 
is wider than in many countries 
where the rates  of  taxation on 
higher income are. in fact, lower.*’

I  therefore say that if Government 
wants equality of opportunity in this 
fountry, and if Government sayi that 
the people have to make lacrlfloet tor 
the sake of the new social order which 
ôyemment has in view, then then 

be at least a certain reaaoo- 
as far as equality of facriflce 

»• ooocemed. And that is why it If 
r̂y n̂essary that we do have some 
of equality in regard to sacrifice.

Wow, I wish only to quote another 
and that 1, In legard to the 

*“ rt«s received by foreicn eeoerta—
Î eî  to by Shri Kamath also,— 
« S?  country cootlnnea to be

non on answer to a ques-
, .1"  April, 1955. it was 

 ̂ L Engineer of
the  Damodar  Valley  Corporation,

who is an American, gets a net salary 
of 20,000 U.S. Dollars per annum after 
deduction of Indian income-tax, free
furnished house at his  headquarters, 
use of a free car and  driver while 
travelling on official duty, travelling 
allowance as available to Grade I 
officers, free medical  treatment  and

self, wife and children. I have so 
many other instances to  show  how 
these foreign experts get so much 
more than our people have a right to 
e3qi>ect, and this is because our country 
continues to be an EL Dorado as far 
as these people are concerned.  Let 
us, therefore, try to bring about di- 
mination of inequalities which vulga- 
nse 1’̂*" in our country, which waste 
the latent talent of our people,  and 
which disable the proper functioning 
of the economic system. And that ti 
why I say that this demand is very 
reasonable, is very modest. This is In 
complete conformity with the recom
mendations of the  Pay  Commission 
and the recommendations of the Taxa
tion Enquiry Commission’s report, and 
that is why in reason there can be no 
justification for Government to refuse 
to accept this resolution, and I am 
hoping almost against hope 'that the 
Minister will make cn announcement 
which will satisfy the desire not only 
of Members of this House, but of larr̂e 
masses outside.

Shri GadgU (Poona Central): I have 
nothing to say so far as the prinel̂ 
of reducing the difference  between 
the minimum and the maximum at 
salary in this country is concerned. In 
fact, that was one of the aims of the 
Central Pay Commission that was 
appointed in 1946, of which I was one 
of the members. The question  pa> 
structure and conditions of Govern
ment servants is a vast subject, and 
one year was taken in reporting on the 
«ame, after collecting every kind  of 
data; and the whole pay structure was 
revised and the time scales were 
revised.  The relevant questions with 
respect to recruitment and retirement 
were also gone into and certain recom
mendations were made.  Even after a 
lapse of nine years there is still some 
scope for adjusting the present sfcte
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of Affairi In certain dep«rtmcnU with 
the recommendttionc of the Pay Com* 
mission.  Once  we  appoint a pay 
eommiasion, then, not only this irarti' 
cular question of minimum and maxl> 
mum will be under discussion, but the 
entire problem beginning with recnilt* 
ment and ending with retirement will 
be within the purview of that com
mission. There are  certain  definite 
things which one has to keep in mind 
while considering this question; Arstly, 
that the Government servants should 
not be a pHvllagad class and, secondly, 
that what they get, whether by way of 
minimum or maximum,  must  have 
some relation to what if available out
side Government service. The Govern
ment that was there at the time the 
Pay Commission was appointed was a 
different  Government;  tha  eolira 
character of that  Government  was 
different from what it is today.  But 
certain circumstanm. social and eco
nomic. vtill persist and to long as we 
cannot deal with them In a substantial 
and  effective  manner,  the  mere 
appointment of  a  pay  commission 
with only this much by way of refer
ence will not meet the situation.  If 
Government Is to run and if efBciancy 
Is our goal, then we must attract the 
proper type of persons to Government 
■ervice. experience has shown that if 
there In no control in the field outaide 
Oovernment aervice, that is«  in  the 
sphere of private  enterprtse wliare 
any amount Is pajd, then, whatever 
Government may lay down by way of 
direction* for the minimum and maxK 
mum will not have the rsqiuislte e0Mt 
Therefore, the mere appointment of a 
pay commission for the purpose spect- 
Aed in this resolution  will  not  be 
<̂oufh,

IM me itate briefly what was done 
by  the Central  Pay  Commission. 
Before 1M6, the lowest salary was 
Rs. 15. namely, that of the peon, and 
the highest  salary  was  Rs.  4.000. 
namely, thnt of the secretary.  That 
mean*, the diffetenre wa» of the order 
of M tim«s. without deduction  of 
Income-tax >  What was suggested by 
the Omtral Pay OommlsalOD was titfl

the lowest basic salary of the peon or 
rather the class IV servants--because 
the Government servants were ciassi> 
fled into four categories, namdy. class 
I, class II. class III and class IV—was 
raised to Rs. 30; and so far ag the 
highest services, namdy/the  Indian 
Administrative  Service,  the  Indian 
Police Service, the Indian Audit and 
Accounts Service and other all-India 
services were ctmcemed the  higheat 
pay ilxed was Rs. 1,800/. But certain 
exceptions were made in the case of 
Joint  secreUries  and  secretariea,. 
whose nuniber at that time was near- 
about 98. I do not know what is the 
number of olAcers in the Centrri Gov- 
emment drawing more than Rs. 3,000 
at present.  The position  then  was 
that about 98 persons were drawing 
more than Rs.  3,000. So the Pay 
Commission  recommended that the 
maximum which an entrant into the 
Indian Administrative Service or any 
other all-India service should get was 
Rs. 1300 except in napeei of some 
.•leventy or eighty places where joint 
secretaries and secretaries axe  con- 
ccmed; in the case of the Joint secre
tary it was suggested that the maxl> 
mum should be Rs. 2.500 and that of 
the secretary Rs,  3,000.  ‘nius.  one> 
will see that the difference was reduc
ed from 226 times to nearly 60 times.

Shrl A, Bl. Utoassr  But virtually 
there was no reduction.

Shri GadgU: Further reduction was: 
achieved by one of the suggastlona eC 
the Central Pay Commiaaion. In Sag- 
land, when the Tomllngtoo  Commia- 
ftion submitted their report they stâ 
ed that it was impossible to lay down, 
for any leogth of time what should be 
the pay scale because prices were not 
stabillaed and were not likely to be 
stabillaad in the  immediate  future. 
Therefore, their approach waa  ttet 
there ahauld be a basic pay and ther» 
should be a system of dearness allow- 
aaee whereby the rise in prices should 
be neutralised to the extent of 80 pec 
cent in some cases and to the extent 
of 60 per cent In some other  caw, 
the hiîier the salary the lesser being
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neutralisation.  So, the Pay Com- 
nission here  also  reconunended  a 
iystem of dearness allowance and  it 
agged it with the prevalent index o? 
)rices. If we take that into considera- 
ion, the class IV servant is today 
getting roundabout Rs. 60 or Rs. 65 
ind  the highest  man is  getting
ils. 4,000.  But there is no dearness 
dlowance beyond  the  salary  of
Us. 1,000. That has stUl reduced the
iifTerence between the minimum and 
:he maximum. What I suggest is that 
mless there is a further stabilisation 
yf prices,  and  further  economic 
stability, the reopening of this question 
n the form suggested  will  not  be 
idvisable. But I am at one with  the
dea that thî difference  should  be 
•educed  further.  I  am,  therefore, 
suggesting that so far as people who 
ire getting less arc concerned, they 
iiould have more  facilities  in  the 
natter of housing, medical attention, 
•ducation of their chUdren etc. Now. 
t these people are provided with these 
facilities and those who are getting 
ligher salaries  do  not  have these 
benefits, then the difference will  be 
onsiderably lessened.

I remember, a few months ago, at 
v̂adi there was a suggestion that no 
won should get more than what the 
fMme Minister of India does.  That 
^  a suggestion which was unwork- 
Jbte because the office of the Prime 
Minister is a poUUcal office whereas 
 ̂officers or servants whose  cases 
we were considering are permanently 
to office.  I then suggested that  the 
aifference between the minimum a«d 
^maximum should be roundabout

i we ^ achieved
rail monthly
n  ̂ wages  calculated
iveilabV ?  social services made

»«f fxPLii*̂"* period, real hardstiip 
 ̂ who

because while the

»,d the ‘“ I,*? ̂
«„le  That «   ̂  ^

Why Government  were  pleased  to 
appoint a committee of which I was 
the chairman.  We recommended  in 
that Committee that up to the salary 
of Rs. 750, fifty per cent of the dear
ness l̂owance should be assimilated 
with the basic pay.  The result was 
that whenever a person retired after 
the particular d«te; half the dearness 
allowance was added to his pension 
and that  resulted  in  giving  great 
relief to him in the matter of retire
ment benefit.

My submission, therefore,  is  this. 
We should proceed to tackle the ques
tion On all fronts and not merely in 
the Government sector.  If we fix the 
minimum and the maximum only mo 
far as Government service or  semi- 
Govemment service is concerned but 
leave the other  field  entirely  free, 
then we will not get the type of officers 
or even clerks that we want. Just 
we are pressing for the fixing of  a 
ceiling on income in the Government 
sector, likewise, we must also see. and 
I think I have made that suggestion 
in the course of the  budget  debate 
this year,—that even in the  private 
sector there must be a' limitation on 
the earning, not a limitation on the 
earnings by way of  dividends,  this 
that and the other, but even in tbm 
matter of salary or wages or what
ever it is  If something is done in 
that direction, then there will evolve 
gradually a pattern in  which  ther» 
will be more of equality. And that 
equality will be  far  more enduring 
because it will be the resultant of a 
well-planned action  and  not merely 
something which  may be available 
today but which may not be available 
tomorrow if competition continues.

4 P.M.

My suggestion, therefore,  is  that 
this Resolution, as it is only recom
mending in regard to a  particular 
section with a specific reference is not 
the happiest in the circumstances. At 
the same time, the spirit of the Reso- 
Kition should be perfectly acceptable 
to the Government and the Govern
ment should  think in  what
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before the eeonomic situation  stobi- 
Uset further, they can take aetiect 
Only when the prices are ftabilited 
further,  should they consider the 
appointment of a Commission of that 
type. Otherwise, it is dUHcult to know 
where one stands.  Now this is a 
thing which really creates expectation 
and a man who had Joined, say, in 
1946 or thereafter, must have joined 
it taking into consideration what will 
be his prospects if he enters Gk>vem- 
ment service, what promoUon he wlU 
be able to secure, and at what age. 
and also when he retires what will be 
his retiring benefits.  If there is a 
sudden change, there U frustraUon of 
expecUUon and I do not think it is 
all to the good from a national point 
of view.

8krl Kamalh: Did he also  expect 
the present prices?

8hri OadgU: The question of incen
tive even in a socialist society is not 
altogether a matter which can be 
dispensed with. But that incentive 
must function within a certain frame
work of economic objective. That is 
the reason why I am suggesting that 
thoee who are  getting  leas today 
should be getting more not in mone
tary terms, but in terms of real wages, 
namely, better housing  at  cheaper 
rates, more medical help and educa
tional facilities that will just give the 
result which many of us have in 
mind.

TIm MtBlater «l EevesM and drrtk 
SxpeaditMre C8M M. 0. ttak): I have 
heard with great inlereet the view
points expressed by the Members in 
the debate. 1 must say at the outaet 
that the Government have consider
able sympathy with the viewpoints 
that lie behind the Resolution that has 
been moved, that the great and large 
dispariUea of incomes must be avoided 
and the standards of income of the 
lowest strata must be raiaed. The 
Government have considerable sym* 
pathy with these viewpoints. But 1 
am afraid, Oovenun«nt cannot agree 
that the appointmM̂ut of such a Oom- 
mission will solve this problem. Her

Pay Commission

can we agree that this is a right 
approach to solve the problem.

An Hon. Member: What is your 
approach?

8hri M. C. Shah: The House is well 
aware that the Central Pay Commis
sion was appointed  in 1946.  They 
have taken great pains to come to 
certain decisions, to recommend a 
certain pay structure, and they re
ported in January, 1947. Government 
then accepted all those recommenda
tions except only two recommenda
tions, namely, with regard to the 
special facilities of education to be 
given to the Government employees 
and some dearness allowance to pen
sioners. By accepting all those recom
mendations, Government then accept
ed the responsibility of increasing the 
expenditure to the extent of Rs. 30 
crores.  The  Pay  Commission had 
gone with great care into the whole 
question of the rationalisation of ser
vice terms, the duties that they have 
to perform and what wage they should 
get according to the cost of Uving 
then prevafling.  At that time  the 
cost of living index was about 286. 
They  recommended that  Rs.  30/
should  be the minimum pay and 
Rs. 25/- should be the dearness allow
ance, that is, Rs. 55/- in all; and later 
on at certain points additional dear
ness allowance was to be paid. The 
Government accepted all thoee recom
mendations. If we see the conditions 
that prevailed before 1946, say, from 
1939 to 1946, the disparity was, as was 
explained by my friend, Shri Gadgil, 
about 1 to 300. The average lowest 
pay was about Ra. 12/- and the highest 
pay was about Ra. 4,000 and when 
income-tax was deducted from that 
Rs.  4̂000/-.  it  came to  about 
Rs. 3,300/-. So the disparity was 
about 1 to 280 or so. After the Pay 

t's recommendations and
the accepUnce of theae recommenda> 
lions by the Central Government, the 
disparity has gone down to 1 to 30-31. 
Today the minimum pay is Rs, ?0/-. 
As my friend, Shri Gadgil, has said, 
when the expectation of the Pay Com
mission about the cost of living com



ing down was far away, the Gadgil 
Committee was appointed. It re -̂ 
mended that 50 per cent of the detff- 
ness allowance should be added to the 
basic pay and the  remaining  may 
continue as dearness allowance.  So 
even without considering the other 
allowances, viz., house rent allowance 
and compensatory allowance, Rs. 70/
is the pay that is being given to Class
IV employees, and the highest pay is 
Rs. 3000/-. H  deduct income-tax 
from Rs. 3,000/-, it will come to about 
Rs. 2,200/-, according to the present 
pay scales. So the disparity comes to 
1 to 31 or so. Now the resolution not 
only refers to the Central Government 
employees, but it includes the State 
Government employees, it includes 
the private sector, it  includes  the 
wage earners in so many other indus
tries, agriculture and all those things.
It is a very comprehensive examina
tion to be conducted in the country, 
and it is to be seen whether it is feasi
ble to have such a new Pay Commis
sion which can solve this problem. M 
we take the Central Government 
employees alone and if we take into 
consideration the amendments that 
have been moved—one amendment 
says that the ratio should be 1 to 15; 
another amendment says that it should 
be 1 to 10, another one says that the 
maximum should be Rs. 1,000/-, and 
the amendment of my friend Shri 
Kamath is to the effect that the mini
mum should be Rs. 100/- what will be 
the result?  Let us understand it.
Today, perhaps the House  may be 
aware, there are about 15 lakh Gov
ernment employees.  I am speaking 
only  about  the  Central  Govem- 
nwnt employees.  The number of 
the Central Government employees 
drawing over Rs. 3,000/- per month is 
57; the number of those drawing over 
Ra. 2,000/. and upto Rs. 3,000/- is 383;
^ number of those drawing between 
Rs. 1,500/. and 2,000/- is 497; the 
num̂r drawing between Rs. 751/
and Rs.  ̂̂ 260; the number
» ^ 201/-  and

mg  R*. 101/- and Rs. 200/
is  1,56,476;  the  number  drawing 
between Rs. 51 and Rs. lOOA is 
215 L̂J>.
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|̂20,839 and that drawing Rs. 50/- and 
below is 8,14, 995. So if you take those 
Central Government employees draw
ing above Rs. 1,000/-, there are about 
2,500 employees.  Now, it has been 
said that the pay of the higher grades 
may be reduced to Rs. 1,000/- and the 
saving may be paid to low-paid staff. 
What will be the result? On the basis 
of this 2,500, the saving will be about 
Rs. 15 lakhs per month maximum— 
perhaps it may be less than that. If 
you take the whole year, it may come 
to round about Rs. 180 lakhs. If they 
are distributed among all those rest, 
deducting 2,500 from those 15 lakhs of 
people, then the average will be about 
Re. 1/- per month for each employees. 
So this is not feasible.

There is another argimient advance- 
ed that, without touching the scales of 
pay of people about Rs.  1,000, we 
might just raise the pay by about 
Rs. 30. That has been advocated by 
my hon. friend Mr. Kamath and other 
hon. Members. What will it come to? 
If you look at the figures, you will 
see it will come to about Rs. 28 crores 
more a year.

Shri N. B. Chowdhnry: That is little 
when you are spending thousands of 
crores.

Shri M. C. Shah: If we have to raise 
the pay scales by just Rs. 30, that is 
to reach a minimum of Rs. 100, we 
will have to raise some other grades 
which go up to Rs. 250. That means 
a few more crores. Now, is it possible 
for us at this stage to find that money 
in order to increase the pay scales?

As a matter of fact, as one of the 
hon. Members has already referred 
to the pay scales also must have some 
relation to the national income. What 
is the national income per capita? If 
we just see that, in 1951-52, it was 
about Rs. 274.5, then in 1952-53, it was 
about Rs. 267-4.  In the  provisional 
figures for 1953-54, it is Rs. 283.9. If 
you take four members to a family, 
it may come to about Rs. 1,150 or so. 
If we take that factor into considera
tion then the pay scales  that are 
granted by the Central Government
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•re not unduly low. At the  tame 
time* we are now on the eve of the 
Second Five Year Plan. We want to 
develop the countxy; we want to q>end 
more than Ra.  croret to raife the 
national income by about 25 per cent 
It if up to us just to pool all that we 
can save, all our resources together to 
make that Second Five Year Plan a 
success.  So, we have to view  this 
l̂uêon in this aspect also and, there- 
Im, it becomes rather very difBcult 
to agree to this minimum of Rs« 100 at 
this moment At the same time, when 
the standard of living of all the citi- 
sens of India will go up, that will be 
reflected in the case of these  lowly 
paid staff also. 1 agree with my hon. 
fdend Mr. Qadgil that pay does not 
mean only cash.* As has been accepted 
by my friend the Mover of the Reso
lution, it many mean other facilities. 
The Oovemment today are very keen 
to see that mm and more facilitieB 
are given to these lowly paid staff in 
the nature of cheap housing, medical 
facilities and other fadBties. We are 
paying them compensatory allowance, 
city allowance, hill allowance etc., and 
all these are to be considered as pay. 
Therefore it becomes very  difBcxilt 
today even if we take the  Central 
Qovemment's  employees only into 
«Muideration to accept the suggestion 
that the minimum should be Rs. 100.

The question comes about the States 
also. Today the employees of the State 
Governments are paid lower salaries 
than what the Central  Government 
employees get As a matter of fact, 
we have received complaints from the 
Stale Governments that we raise our 
pay structures and tĥ are aSMed. 
They say they cannot pay that much 
of payMKales to their employees and 
there is always discontent Whenever 
in a State there is a central office and 
nearby there is a State office, there is 
Ûsparity in the scales ti pay and they 
always say that there is discontent 
They want to raise their pey-scales by 
getting subsidies from  the Central 
Govenwumt  U is a question whether 
the Central Government can givesud̂* 
sidee to raise the pay-scalea of  ^

State Governments.  Certain  State 
Governments have already appointed 
committees to go into the pay struc
ture

Some hon. Members had raised the 
question that school teachers are paid 
low rates of pay. There is no doubt 
about it But the Education Ministry 
had calculated what will be the 
expenditure if the pay-scales are rais> 
ed to the minimum of Rs. 100. That 
will be about Rs. 74 crores as against 
Rs. 86 crores spent in 1951-52. It is 
very diflUcult to tackle that now.

When we come to the private sector, 
we see that at the top level people 
are paid very high salaries. There is 
this difference always in the private 
sector. In tlie private sector there is 
always insecurity of tenure of service. 
One has to adapt oneself to the whims 
of the institution he serves or  the 
whims of the managhig people. Only 
at the top level there are certain high 
pay-scalcs.  But how can we  crub 
them? Is it feasible just now, when 
we are trying to develop the whole 
country industrially and  otherwise? 
We have to take a realistic view of the 
whole problem. The moment we raise 
the standard of living by raising the 
per capita national income, that will 
be r̂ t̂ed in the pay scales, as I said. 
At the same time, I do not mean to 
say tiuit the question of raising  or 
bettering the lot of the lowly paid staff 
should be ruled out That question is 
always before the Government and 
Government always looks into  that 
question, and tries to solve the pro
blem as much as possible. Therefore, 
the resolution that has betn moved Is 
rather not a  practicable one, not a 
right approach. 1 would rather appeal 
to the Move to withdraw the resolu
tion ilnismtption).

Something has been said about the 
socialistic pattern of society.  About 
the disparity oi Incomes, this cannot 
be solved by legblatlQfi or by fixing 
maximum or minimum. That can be 
done by flaeal measures. As a matter 
of fact we have taken so many fiscal 
measures, one after me other, to bring 
about a r«aQy socialistic pattern of
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society.  We have already  enacted 
the Estate Duty Act. We have raised 
the income-tax rates and now the 
Company Law BiU is there where we 
ire just controlling the remuneration 
paid to the managing directors, manag
ing agents etc. At the time of the 
Budget,  the income-tax  proposals 
showed that the rates of income-tax 
go higher and higher as we go up. Up 
to Rs. 4,200 there is nothing, but above 
that It ranges from 1.8 per cent to 87.4 
per cent. So in order to bring down 
the disparity and to bridge the gulf, 
fiscal measures will be  absolutely 
necesspry and Government are taking 
all possible steps in that direction. I 
can assure the House that in each step 
it takes, the Government has this in 
view namely, whether it will lead to 
or bring about the socialistic structure 
of society which has been accepted as 
the goal of India by the Avadi resolu
tion of the Congress and accepted by 
the Parliament and by the  Govern
ment.

Therefore the appointment of a new 
Pay Commission will not  solve the 
problem at all.  That is my candid 
and frank view. The Government also 
feels that  this is not the correct 
approach and, therefore, I would urge 
the hon. M«nbers to take a realistic 
view, and not raise unnecessary expec
tations. because these are the financial 
implications. As I said, if only the 
Central Government employees* basic 
pay is increased toRs. 100, it will 
mean about Rs. 28 crores. If you take 
the question of teachers all over the 
country it will mean about Rs. 38 crores 
more,  if you take the question  of 
States and local bodies then it wUl be 
•till more.  That wiU mean a few 
mres. If ̂  account all

It may be that  about
100 crores will be required. Are 

 ̂»n a position to spare this Rs. 100 
2J5*-es at this moment. Wfll It not be 

spend this amount on develop* 
^̂,5;̂ <»̂ ture? Or Is it wise to 

«»nount this way?  We 
»» these resources for

>  . ̂   Plan in order to raise
Ibe stapilaid of Mving of th»

of India. Tlierefore, I submit that we 
should view this question from tiiis 
point of view having in mind the per 
capita income of the entire country. 
We should not press for this resolution 
at this moment.

Organised  labour  can  just  get 
what they want by negotiations  or 
adjudication.  About sweated  labour, 
we have  got some  legislation—th« 
Minimum Wages Act, etc.—and it It 
applicable to certain persons. About 
others also we are taking action to see 
that they get proper wages.  Viewed 
from all these i>oints, it will be clear 
to the hon. Member and this  House 
that it is not a practical proposition to 
accept the resolution that has been 
moved by my friend, Shri D. C. 
Sharma, and I appeal to him to wltSi- 
draw this resolution.  I assure  him 
and the House that the interests of the 
low paid staff are always before the 
Government and they would alwajrs 
try to see tliat their lot was bettered 
in all possible ways.

So far as housing is concerned, 1 
may inform him that we are taUng 
steps to provide houses to nearly 
eighty per cent of the clerical and 
other low paid staff.  About medical 
facilities also, there is the Contribu
tory Health Service Scheme which has 
been introduced, by which all the 
persons will get  medical help.  We 
have already done something to libe
ralise the pension  benefits.  Certain 
measures are also there about libera
lisation of leave, and in so many other 
ways we are trying to better the lot 
of an these employees. It will be our 
earnest effort always to see that the 
lot of the low paid staff is bettered as 
much as possible.

So far es the highly paid are coo- 
cemed. as I have said earlier, 57 Is 
the number who are getting more than 
Rs. 3,000 because there  are certain 
categories of persons who are entitled 
to get Rs. 4,000.  Under the new 
scheme, for the head of the department 
we have  agreed to the scale of 
Rs. 1800-2000. Post-1931 entrants vID 
get only Rs. 2,250 for joint Secretartaa

12 AUGUST 1955 Appointrrtent of a  iooi2
Pay Commission
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•i had bMn recommended by the Pay 
Commission, Our  eflfort  is to mini
mise the posts which get more than 
Rs. 3,000. But. at the same time, we 
must bear in mind one important 
factor—that we are spending crores of 
rupees on development, for which cer- 
uin experts are required. By the end
the First Five Year Plan* we may 

nave spent about Rs. 2.100 crores and 
«e propose to spend about Rs. 5.000 
erores in the next. Therefore, we will 
require certain people who wlU have 
to be paid some high pay.

A point was raised by an hon. Mem* 
ber about foreign  technicians:  now
and then this point is raised. If It 
becomes absolutely necessary to have 
some foreign expert in order to deve
lop the Industry In our country, and If 
we have to pay him some high salary, 
we should not grudge because that 
industry will be in the best interesU 
of the  country, and only when It
becomes absolutely necessary and we 
cannot do without a certain  foreign
expert we have to accept  certain
terms. 80. I think the House will not
be carried away by certain observa
tions made by cerUln hon. friends 00 
the opposite side that we are paying 
too high rates of pay to these foreign 
experts.  Therefore, I do  not think 
there is any Justification for that,  tt 
we want to develop our country, then 
certainly we have to pay some price 
which Is very little compared to tlie 
development of the entire  country. 
Therefore, X wlU appeal to the hon. 
Member who has moved this resolu* 
tlon and the hon. Members who have 
moved amendments, to withdraw them 
In view of what I have stated end 
what X have tried to ex̂ln.

8M If. B. Cbwdlierr The bon. 
Minister has stated that eome officials 
have got to draw high salaries and !t 
is necessary to pay them ait that rate 
In view of the thousands of ruoeea 
which wHl be spent tn connection 
wHh the Second Ptve Year Plan. May 
t ask whether the low paid employeee 
Hke clerks and others who are Boi 
fettlng even R». 100ar̂ aiv

going to do material work—I Include 
the workers also—in connection with 
the implementation of the Second Five 
Year Plan. Is it not necessary that 
they should also be paid at the rate of 
Rs. 100 at least in order that the Plan 
may be made a success?

Sim M. C. Shah; 1 have already 
explained that the per capita income 
wiU be raised and the standard of 
living will be raised and these will be 
reflected in the pay structure of the 
low paid staff. What I sUted was that 
when we develop our country,  and 
have to create certain posts for certain 
heavy industries etc.. i« it not wise to 
pay something more to get the right 
type of men for the specialised jobeT 
No doubt we have to pay about Rs. 
4.000 to certain ex-Secretary of State 
Service people and to certain pre-1931 
entrants.

Shrt Kawath; May X point out a 
news item which refers to Goveni- 
•nent’s intention to appoint a wages 
commission? Is it correct or nolT

Shrl M. C. Shah: That refers to the 
Ministry of labour; perhaps my hon. 
friend, Shri Kamath will address a 
question  to the Labour
(/nterruption).

Mr. Chalrmaa: Order, order. He 
is not responsible for labour.

Shri S. & lloi«: U it not a matt« 
of collective rteponsibilttyt

Mr. CktOnum: There is no questioto 
of collective responsibility  in  this. 
The hon. Members are now putting 
questions on labour.

Shri V. P. Nayar:  (Chirayinkil): 
On a potait of order. Sir.

Mr. OalmaB: First let us finish this 
potat  This  question  ihmild  be 
addieased to the Labour Minite and 
not to Shri M. C. Shah.

M  S. S. Meie: May 1 make a sub
mission? On Important occasions, all 
the Ministers are not present When 
a particular business is taken up aD 
rsievant questions must be addressed
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fn the Minister who is In cĥ e  ̂
the department and then it wiu 
perfectly aU rliht

Shri M. C. Stak I cannot 
that question; the papers are not with 
me. Unterruptions).

Mr. OialrBUUi: Order, order. These 
are extraneous matters.

Shrimatl Sucheta  Krlpalani:  T̂e
iKm Mlnirter appealed to us to  be 
realistic and withdraw the resoluUon 
demanding the appointment of a com
mission. May I also appeal to him to 
be realistic above the  purchasing 
power of Rs. 30 and Rs. 55 the basic 
pay of III & IV category Government 
employees.

Mr. CHuOnnaB:  I am calling Shri
D. C. Sharma; I wlU request him to 
Anish within fifteen minutes.

Shri D. C. Sharma .̂ Hoshiarpur): I 
thank all the hon. Btanbers......

An Hon. Member. Including the 
Bllnister?

Sliri V. F. Nayar: Except the Minis
ter.

Shfl D. C. Shanna: I thank all the 
hon. Members who have  supported 
my resolution. I must say that the 
amendments which  have been put 
forward  are  clarifications  of that 
resolution and they fully support my 
resolution in the spirit. I have been 
able to understand  everybody  who 
have spoken on this question but there 
•re two persons whom I have not been 
able to understand.

There was an hon. gentleman who 
said that the pay of these persons who 
are not paid adequately  should  be 
supplemented. I do not call them low 
paid  or  anything  like that;  such 
things do not befit me or anybody. He 
said that the people whose pays were 
not very adequate should  be given 
cerUin advanUge, in the domain of 
sr .al welfare. They should get cheap 
bouses. They should get medical help 
«id other privileges; some allowance 
for the chUdren’s education should be 
•hren. I never said that they should

not be given these things. In fact In 
my opening speech I said that by 
pay I meant so many things. In fact 
I referred to the Pay Commission*f 
report in which it is said that pay 
includes allowances etc. and I listed 
all the allowances that were given in 
the  Pay Commission's report.  I do 
not want to say that they should only 
be given a higher salary than before 
and that they should be deprived of 
the privileges which are given in  a 
welfare State. I never said that, but 
I do not see any reason why a person 
should be averse to the enhancement 
of the pay of an employee, but should 
come  forward  and  say that  the 
employees should have certain allow
ances.

An Hon. Member:  Who said that?

Shri D. C. Sharma: I do not want to
mention names,  but the differences 

be hypothetical or may be theo
retical.  What I said was  that pay 
includes not  only salary but also 
allowances and, therefore, you  have 
got to do something to level up the 
salor’es of the persona who belong to 
so many departments.  It has  been 
said that it is  a very complicated 
question. We, the Members of Parlia
ment, are here to solve  complicated 
questions.

Shri Kamath: And Government will 
solve simple questions!

Shri D. C. Sharma: We have not 
come here to solve simple questions, 
ft is because the question is complicat
ed, that I want a Pay Commission. If 
it had been a simple question, I would 
have put down  my own  formula 
which would meet  the  point.  But 
this is a complicatied question,  and, 
therefore. I want a Pay Commission. 
It has been said that I have not adopt
ed the right approach. I do not know 
what *right approach* means. I think 
I have adopted tiie very right ap
proach ........

Shrimatl Sncheta Krlpalanl: That is 
very right.

Appointrrtent of a  loo
Pay Commission
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One hon. Member thought that he 
was speaking against my  resolution, 
but really he was supporting me. He 
said that before the Pay Commission 
of 1946, the disparity  between  the 
lowest salary and the highest salary 
used to be 1 to 300. Then the Pay 
Commission was  appointed in 1946 
and the disparity was 1 to 80. I now 
say:  **Reduce  the  disparity  still
further ” If you want to do this in a 
adentlflc manner, the only way is to 
have a Pay Commission and in that 
ease I am sure an these questions will 
be solved and all these difnculUes will 
be removed.  It has been said—I 
think I am quoting the hon. Member 
correctly—that It will cost  Ba.  IM 
-rores every year. It may be so, but 
I may tell you that we have got to 
Up new sources of revenue. We have 
cot to And out new sources of income. 
What are those sources of income? 
There arc so many evaders of income- 
tax in India at this time.

Let
ition be on that

D.  C.  ShanBK  Everyi>ody 
knows and wo all know them, but we 
are helpless in finding out ttiose in
come-tax dodgers. There are so many 
persons in this country who do  not 
pay the income-tax which they ought 
to.  They are always trying to short- 
rircttit the  locome-tax  D̂artment 
Why do we not try to see that we get 
as much income-Ux from them as it 
5 necenvyT I wUl not be giving 
away any secret If I tell the  Houae 
that people have already found  out 
ways of dodging the EsUte Duty Act. 
They have found out ways......

SM 8. & M«ee: Do they i«fuae to
die?

D. C, Sharma: Why cannot we 
do somethhig in this matter?

Mr. DeMy-Spetfter; Tfom death, 1 
suppose

Shri D. C. Shama: Some persons
ran even dodge that Those persons 
ratinot dodge tĥ death, but they 
are able to dodge their death duties. 
That b a very simple thing. Why is

Sliri O. C. Sharaui; Because 1 have 
drawn the attenUon of thU Houm to 
the disparities that exist, I  think X 
have adopted the right approadi.  U 
drawing the attention of the House to 
the dUparity Is not the right approach*
I do not know what else is the right 
approach.

The Mlalaler of Defenee Ofgaatê
tkm (Shn Tyagi); They consider the 
'Leftist' approach to be the right 
approach.

ghrl D. C. Shara*: 1 do not know 
what is ‘Leftist* approach end what 
is ‘Rightiit’ approach......

Shrt Kamath: R̂ightist' U wrong!

Shri D. C. Sharma: 1 have made an 
approach which la in keeping with the 
Directive Principles of our Constitu
tion. which is in keepteg with  the 
resolution of  the Congress  as my 
friend over there sakt which is  to 
keeping with the spirit of the  new 
pnttem of sotiety that we are going to 
build up. If these ttJings do not con
stitute the right approach, I do  not 
know what the right approach means.

Again, I muat tay In all humility 
that we are  in  an  adventure—the 
adeventure of re-thinklng  the  pro
blems.  We are tAl doing that.  We 
have appointed the States Reorganisa
tion  Commiaaion.  Why  have  you 
dtm«* that?  Why did you not say 
that the old  boundaries of States 
should continue as before?  We have 
done this because we want to r»4hink 
the problem. We have appointed the 
Î w  Commission.  Why  have  you 
done that? Perhaps the Indian Penal 
Code could have existed for some more 
years, but we want to re-think that 
problem.  We  have  appointed  the 
Hindi Commission.  We are appoint
ing so many Commisskma.  We have 
had a Taxation Inquiry Commisskm 
So. in India at this time a great deal 
of thinking is being done on all thoee 
problems which affect the country and 
the natlfm and I do not see any reaaon 
why we should not do some M̂hliik- 
ing cm this problem too.

Dr. Bama  Rao  (Kakinada): 
your next resolution be on that
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our national income not increasing? I 
do not see any reason why all the 
persons in our country should not be 
participators in the joy of the en
hancement of our national income.

Shri Kamatli: The Second Five Year 
Plan is in the ofiOng.

Shri D. C. Shanna:  We should all
io that and this joy should be spread 
ivenly over all classes of our society— 
>ver the lowest paid people if I can 
:ail them as such, and over the highest 
laid.

Again there are certain persons who 
tre drawing pensions. The Rajpra* 
nukhs are drawing very good  pen- 
lions.  Why do not they follow  the 
ixample of our President  who  has 
iurrendered hU salary? If you apply 
our mind to the problem of finding 
funds. I think our Ministry of Finance 
vould not be in such a great difficulty, 
>ut it is not being done in that way.

It has been said that some States 
lave appointed Pay Commissions and 
Jiat the salaries of teachers have been 
enhanced.  Certain  persons  have 
eceived better salaries than  before. 
Ay approach is that instead of doing 
this thing piecemeal, in an unscientific 
vay and in a way which may leave 
-ertain ugly gaps here and there, we 
should do it in a scientific and studied 
nanner, based upon facts and figures. 
We should take the  overall  picture 
nto account and arrive at the results.
know teachers have been given  a 
>etter deal in some SUtes.  I know 
ibuut Bihar where the teachers, who 
lie not get adequate pay, threatened 
tome kind of acUon  and the Chief 
yiinist̂r of that State was so good as 
to say that the salaries of those 
>er9otks should be increased, and  it 
»sl the State Rs. 12,00,000 a year. It
5 being done. But my point Is that 
his should be done in a way which 
loes not create in this country good 
5Utes â other types of SUt ;s« for 
in someSutes you may have one kind 
H w  ̂and in another State you 
nay have another kind of wage..  I 
!o Dot want that Therefore, we 
thoold have « compr̂ieiisive approach

to this problem and that can be done 
by the Pay Commission.

I read in the papers this morning 
that a gentleman had come from Pak
istan to find his buried tieasure in a 
city in the Punjab.  He was able to 
take about Rs. 30,000 from that buried 
treasure which was  there.  I  read 
about it in the papers this morning. It 
is not only treasures that belong  to 
people who had gone to Pakistan, but 
there are other things also. In India 
there are so many buried treasures 
and I think, if we could try to 
ascertain them, it will be possible for 
us to raise our economic position.  I 
would, therefore, say that  all  these 
things need the ax>pointment of a Pay 
Commission. It was said that a Pay 
Commission can  be  appointed only 
when you have economic stability. I 
think that India is at this time passing 
through a phase of economic stability. 
Our country is  stable  economically 
and if a gentleman says that India is 
not at this tmie economically stable 
I would say that he is saying some
thing which very few people under
stand.  India is stable economically 
and financially. We are forging ahead 
in every sense of the word and I do 
not think there is  much  economic 
instability.  I think that one way of 
promoting economic stability,  which 
is already there, is this: that the dis
parity in the salaries of persons should 
be levelled.  The disparity should be 
abolished.  We do want money  for 
our Second Five Year Plan. Who 
denies that?  But,  if you increase 
the purchasing power of the people 
don’t you think that you will be able 
to enable them to buy more goods? 
After all, we are going to lay empha
sis on consumer goods in our Second 
Five Year Plan. If people are to buy 
consumer  goods  they  must  have 
money for that. You can g*ve money 
to the people only if you enhance the 
purchasing power and to enhance the 
purchasing power you should increase 
the rates of salary.  Therefore,  I 
should say that by abolishing the dis
parity in the salaries existing In this 
coum>T you are helping—not indirect
ly, htt directly,—the fulfilment of the
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objectives ot the Second Thre Yeiur 
Plan,  I» therelore, say that 1 com
mend this resolution to the House. I 
do not know what the mandate of my
party would be......

Slirl Kamalh? No mandate.

Shrl D. C. Bhanna:......but 1 think
this resolution would be  considered 
sympathetically and scientiflcaUy.  U 
this is done I think this would do a 
lot of good to our country. With thM 
words 1 commend this resolution to 
the House.

Dr. Sureah Chandra (Aurangabad): 
May 1 ask the hon. Member for infor
mation as to what is his answer to the 
objections which have been raised by 
the hon. Minister?  He haa not men
tioned that 

Shrl T. B. Vltlal Bao: He U not 
here.

Shrl Tyagl: He does not diaagraa.

Shrt D. a Sharma: I think I have 
referred to all the obJecUocs whieh 
have been put forward by the hon. 
Minister. The only thing I have 
done is this, that 1 have not mention
ed his name.

Mr. Deptt̂4»peaker The hon. Mem
ber's reply is very  comprahenaive. 
Now, I shall put t̂ amendments to 
the vote of the House unless any hon. 
Member wants to  withdraw and he 
has leave of the House to withdraw 
tha same.

Shrl Begawal (Ahmednagar South): 
1 beg leave of the House to withdraw 
my amendmeoi.

The amendment wot,  bv  leave.
uHthdroum.

Mr. Depnty-Speaker: Now I would 
put the amendment of Shrl Stnhasan 
Singh.

Tite question is:

That in the resolution, /or the 
words Hhe hiîtest salary and the 
lowest salary is reduced to the 
minimum* substittite Hhe higheat 
and lowest salaries be reduced to 
the raUo of 15 to 1\"

The motion toos nepatteed.

Mr.  D̂pety-ft̂eaker  Now.  the 
amendment of Shri N. B. Chowdhury. 

The question is:

‘That  in  the resolution, /or 
the words *the highest salary and 
the lowest salary is  reduced to 
the  minimum’ substitute  ‘the 
highest and lowest,  salaries be 
reduced to the ratio of 10 to V**

The motion loos negatived,

Mr. Depoty-Speaker:  Now Shri
Kamath’s amendment.

The question is:

'That at the end of the resolu
tion the following be added:

*and this House is further  of 
the opinion that  the 
wage of an employee in the pri
vate as well  as  public  sector 
should  be  one hundred rupees 
per month in terms of present 
prices’.”

Those in favour may say “Aye**. 

Some Hon. Monbers: Aye.

Mir. Depsty-Speakec Those against
may say “No".

Several Hon. Memben: No.

Mr. Depotŷpeaker;  The  “Noeâ 
have it.

have it.
No, the “Ayes”

Mr. Depvty-Speaker: Those hon. 
Members who are in favour of this 
amendment may stand up in their 
seats.

Including ShrimaU Sucheta Kri- 
palani there are 24 Members.

Now, those who are against this 
amendment may stand in  their 
seats, I see a large number.

So by an overwhelming majo
rity the amendment la lost

Shrl IKaiatk* 1 ask lor divialan.
Sir.



Mr. Deputy-SpciJtcr: 1 have counted 
nore than 32 and I say the amend- 
nent is lost by an overwhelming ma- 
ority.

Shri Kamaih: i want that the names 
)1 hon. Members who are  for  and 
igainst be recorded.

Mr, Dej»dty-Speaker: The name of
Shri Kamath in  whose  name  the 
imendment  stands  is  recorded. The 
uneiidment is negatived.

The motion was negatived.

Mr. Oeputy-Speaker:  The question
li:

“That at the end of the resolu
tion the following be added:

‘by fixing a  minimum of Rs.
100/- and a - maximum  of  Rs.
1000/-’.”

Those in favour may say

Some Hon. Members: Aye.

Mr. Depttty-Speaker. Those against 
may say “No”.

Several Hon. Members: No.
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Mr. Dcputy-SpeakeR 
have it.

The  “Noes”

Some Hon. Members: No. the “Ayes” 
have it.

Mr. Deputy-Speaker: It means the
same thing. I w<ill again ask hon. Mem
bers to stand up.  The  number  In 
favour is small.  The amendment is 
negatived.

The motion was negatived.

Mr. Depaty-Speaker:  Now. 1  wlU
put the original resolution to the voie 
of the House.

Shri D. C. Shaniia: Sir, I withdraw 
my. resolution.

Mr. Deputy-Speaker: The hon. Mem
ber when once he has introduced a 
resolution is not free to withdraw it 
as he pleases. The hon. Member must 
make a motion: “I beg leave of the 
House to withdraw my ‘resolution”.

Shri D. C. Sharma: Sir. in view of 
the assurances that have been given...

Shri  Kamath:  What assurance?
There was no assurance given.

Shri D. C. Sliarma: ......1 beg leave
of the House to withdraw my resolu
tion.

Mr. Depttty-Speaker:  Has the hon.
Member leave of the House to with
draw his resolution?

Several Hon. Members: Yes.

Some Hon. Members: No.  .

Mr. Deputy-Speaker: The only thing 
that I should do now is to put the 
resolution straight to the vote of the 
House.

The question 1b:

“This House is of opinion that 
a  Pay  Commission  should  be 
appointed to go into the question 
of the pay structure of the coun
try so that the disparity between 
the highest salary and the lowest 
salary ig reduccd  to the mini
mum.**

AppoinimeAi of a  ioo24
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•TATE MC»(OPOLY 09 r(»UGN 
TKADK

IM A. K. OavalM (Caiw«nor«): 1 
btf to movt:
**TIUs Houm is ol optoion that 
in ordtr to impltmtnt succmlully 
tht Stcood Flvf Ywr Pltn Gov- 
tmimnt tfaoold immtdUtolr en- 
fore* Iftfttt moBopoljr of foreign 
inA» in  commoditios Uk« iuto» 
liidti tnd skint, coconut, pepper, 
tt«« colton*  ntbter,  minginwt, 
mk«v coal «nd othor mttaUlc «m**.

Mr.  Oopvly-̂ Mfcof:  Resolution

**ThU House t§ ol opinion thei 
Hi order to Impl—<nt meomMiif

the Second Five Yeer Plen Gov̂ 
emment should immediately en« 
force State monopoly  foreign 
trade in commodities like |ut% 
hides and skins, coconut, peper, 
tea, cotton,  rubber, mangatteie, 
miĉ coal  and other metaOle

6 fM.

It is turn 5 o'clock. Ibe bon. Hear 
ber will continue his apeeĉ en̂ the 
next occasion.

The Lok Sahha ̂ en odioumed till 
eleven tĥ Clock on Saturday, the 
Uth Au§mi, 1951




